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 sums  from  and  out  of  the  Consuii-

 cated,  Fund  of  the  Union  territory  of

 Mizcram  for  the  services  of  the  fin-

 ancial  year  1978-79,  be  taken  into

 consideration.”

 MR.  DEPUTY-SPEAKER:  The  ques-

 fion  is:

 ‘That  the  Bill  to  authorise  pay

 ment  and  appropriation  of  ceitain

 further  sums  from  and  out  of  the

 Ccnsolidated  Fund  of  the  Union

 territory  of  Mizoram  for  the  services

 of  the  financial  year  1978-79,  be

 |  taken  into  consideration.”

 ;  The  motion  was  adopted,

 MR,  DEPUTY-SPEAKER:  ‘W2  will

 }now  take  up  clause  by  clause  conside-

 raton.
 ike  question  is:

 “That  clauses  2,  3  and  the  Sche-

 dule  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2,  2  and  the  Scheduiz  were
 ndd2d  te  the  Bit.

 Clause  l,  the  Enacting  formula  and.

 the  Title  were  added  to  the  Poll

 SHRI  SATISH  AGARWAL:  I  beg  to

 move:

 “That  the  Bill  be  passed.”

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  ‘he  Bill  be  passed.”
 The  motion  was  adopted.

 |  PONDICHERRY  BUDGET—979-80

 GENERAL  DISCUSSION

 DEMANDS  FOR  GRANTS  ON
 ACCOUNT  (PONTICHFRRY)  979-80
 AND  SUPPLEMENTARY  DPEMANTES
 FOR  GRANTS  (PONDICHERRY)

 979-80—Contd.

 MR  DEPULY-SPEAKER:  We  now
 take  up  the  Pondicherry  Budget.

 Shri  Asaithambi  to  continue  his  speech.
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 SHRI  ¢c.  VISWANATHAN  (Tirup-

 pattur):  On  a  point  of  order,  Sir.

 Under  rule  352,  it  is  stated:

 “A  member  while  speaking  shall
 not—

 Gi)  make  a  personal  charge

 against  a  member;”

 On  2I-3-979,  when  Shri  Asaithambi
 spoke  on  the  Pondicherry  Budget,  he

 icentioned  about  the  leader  of  the

 Anna  DMK  ang  also  a  memoer  of  the

 House,  Mr.  Bala  Pajanor.  This  is

 what  he  said:

 “Shri  Bala  Pajanor  did  not  cate

 gorically  say  that  the  Prime  Minister

 Shri  Morarji  Desai  made  this  state-

 ment  at  a  Press  Conference.  He  did

 not  affirm  that  this  was  Prime  Minis.

 tes’s  personal  opinion  or  confirm  that

 there  was  some  invisible  force  he-

 hind  this  statement  of  Shri  Morariji
 Desai,  based  on  later  press  comments.
 Shri  Bala  skould  have  made  this

 fast  speech  in  his  Party  Forum.  He

 should  not  have  chosen  the  forum
 of  Lok  Sabha  for  this  speech.”

 tle  has  made  an  allegation  against
 Mr.  Bala  Pajanor....

 MR,  DEPUT  7-SPEAKER:  I  do  nut

 see  any  connection  at  all.

 *SHRI  A.  ४.  P.  ASAITHAMBI
 (Madras  North).  I  will  pay  him  a  tri-

 bute.  Mr.  Deputy-Speaker,  Sir,  when

 I  started  my  speech  on  the  Pondicnerry
 Budget  day  before  yesterday,  my  hon,
 friend  Shri  Bala  interrupted  me  seve-

 ral  times.  I  did  not  say  anything
 about  him  in  his  personal  or  individual

 capacity.  I  do  not  wish  to  say  and  =

 would  not  say  anything  about  him  in

 his  individual  capacity.  “But  he  be-

 longs  to  Pondizherry,  He  represents
 Pondicherry  in  this  House.  Not  only
 he  but  hig  entire  family  had  served
 the  nation  at  different  times  of  its  his-

 tory,  From  974  he  has  spoken  several
 tirnes  about  the  problems  and  progress
 of  Pondicherry  on  the  floor  of  this
 House.  Even  the  other  day  he  was

 critical  abou,  the  meagre  allocation  of

 Rs  4  crores  for  Pondicherry  in  this

 *The  original  speech  was  delivered  in  Tamil.
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 Budget.  The  problem  is  not  how  many
 times  Shri  Bala  spoke  about  Pondi-
 cherry  here  or  how  Many  times  Asal-
 thambi  has  spoken  about  Pondicherry
 The  problem  is  altogether  difterert
 here.

 On  26th  January,  979  when  the
 entire  country  was  celebrating  the  Re-
 public  Day,  Pondicherry  was  celebrat-
 ing  lothi-charge  day.  There  was  lathi-
 charge  again  and  again  on  the  peuple
 agitating  there.  Tear-gas  shells  were
 exploded  There  was  firing  Some
 people  lost  their  hves,  while  others  lost
 their  lmbs.  Many  people  were  insur
 ed  on  account  of  Police  excesses,  Pro-
 perties  worth  Rs.  60  lakhs  were  des-
 troyed  in  this  volcano  of  violence
 What  is  the  primary  cause  for  this
 upheaval?  You  all  know  that  the  All
 india  Anna  Dravida  Munnetra  Kazha-
 gam  Was  administering  Pondicherry
 ~ast  year.  I  need  not  say  that  the
 ALA,  D.M.K.  is  led  by  Shri  MGR;
 and  Shri  Bala  belongs  to  that  party.
 But  Janata  Government  last  year  dis-
 missed  the  A.LA.  DM.K.  Government
 of  Pondicherry.  It  will  not  be  an  exag-
 geration  to  say  that  the  ALADMK
 Government  in  Pondicherry  was  d:s-
 missed  at  the  instance  of  Shri  Moiari
 Desa.

 The  agitation  in  Pondicherry  on  26th
 Jonuary  was  not  due  to  the  dismissal
 of  AIADMK  Government  py  Shri
 Morarji  Desai.  If  the  resentment  and
 opposition  of  the  people  of  Pondicher-
 ry  had  been  only  towards  Shri  Morar},
 Desai,  his  ffigy  alone  would  have  been
 burnt  But  the  effigy  of  the  leader  of
 ALA.D.M.LK.,  Shri  MGR’s  offigy  was
 also  burnt.  What  is  the  reason  for  this
 resentment  against  Shri  MGR’?  If
 you  look  into  this  question  in  depth,
 you  will  find  out  the  truth.

 You  all  know  Ramayana.  Rama
 went  in  seareh  of  stolen  Sita  He
 wante,;  to  enlist  others  in  his  suppo-t
 anu  he  came  across  Sugriva  who  was
 9  tnared  to  do  anything  bid  oy  Rame.
 Hut  he  stipulated  one  condition  for  ex-
 tending  his  support.  He  wanted  Rama
 to  kiil  Vali,  his  brother,  who  was  «
 stumbling  block  for  his  progress.  Rama
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 agreed  to  this  condition.  From  2
 hide-out  he  killed  Vali,  though  there
 was  no  animus  between  him  and  Vall.
 He  killed  Vahl  for  the  sake  of  getting
 Sugriva’e  support.  Here  the  Val  of
 AIADME  Government  in  Pondicherry
 was  dismissed  by  Rama  of  Shri  Mocarji
 Desai  at  the  bidding  of  Sugriva  of
 Shri  MGR.  This  is  proved  to  the  hilt
 by  the  statement  of  Shri  Morarji  Desai
 in  the  Rajya  Sabha..

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  On  a  point  of  order,  Sir.  He
 is  Making  an  allegation  against  the
 Chief  Minster  of  Tamil  Nadu.  Ask
 him  not  to  speak  anything  against  the
 person  who  is  not  present  in  the
 House.

 SHRI  C.  N.  VISVANATHAN:  I  am
 on  a  point  of  order.  (Interruptions).

 MR  DEPUTY-SPEAKER:  Let  one
 person  rise  on  a  point  of  order.

 SHRI  A.  V.  P.  ASAITHAMBI:
 Where  is  the  point  of  order-  (In-
 terruptions).

 MR.  DEPUTY-SPEAKER:  What  is
 your  point  of  order  Mr.  Bala  Pajanoc?

 SHR!  A.  BALA  PAJANOR:  Under
 Rule  353;

 “No  allegation  of  a  defamatory  or
 inciuminatory  nature  shall  be  made
 by  a  member  against  any  person  un-
 lesg  the  member  has  given  previous
 intimation  to  the  Speaker....”

 This  is  an  allegation  made  egainst  the
 Chief  Minister.

 The  rule  further  says:
 ।  and  also  to  the  Minister  con-

 cerned  so  that  the  Minister  may  be
 aule  to  make  an  investigation  inte
 the  matter  for  the  purpose  of  a  re
 ply.”

 “Provided  that  the  Speake-  m.’y  at
 any  time‘*prohibit  any  member  from
 making  ahy  auch  allegation  if  he  iv
 of  opinion  that  such  allegatinn  Js
 derogatory  to  the  dignity  qt  te
 House....”
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 Wnder  Rule  352  (v):
 “A  member  while  speaking  shell

 not  refiect  upon  the  conduct  of  per-
 seus  in  high  authority  unless  the  dis-

 'qussions  is  based  on  a  substantive
 motion  drawn  in  proper  term
 MR.  DEPUTY-SPEAKER:  What  is

 your  point  of  order?
 SHRI  A.  BALA  PAJANOR:  Sir,  he

 wags  referring  to  a  person  who  is  not  a
 ‘member  of  the  House  and  who  cannot
 come  and  explain.  If  he  has  mention-
 ed  the  name  of  the  Prime  Minister,  it
 is  all  right  because  he  is  a  Memoper  of
 the  House.

 Now.  Sir,  a  serious  allegation  is  cast
 upon  the  Chief  Minister  of  a  State.
 He  has  said  something  which  we  have
 rever  heard  of.  He  said  some  conver-
 sations  were  exchanged  between  the
 Prime  Minister  and  the  Chief  Minister
 Of  a  particular  State.  In  that  case
 they  should  have  discussed  so  mary
 other  things  (Interruptions)  I  think  he
 is  bypassing  the  rule  and  is  trying  to
 make  certain  allegations  against  the
 Chief  Minister  of  a  particular  State
 who  is  a  Leader  of  our  Party  also.  This
 wil  create  a  very  bad  orecedent
 ‘Then  he  compared  him  to  Ravana  and
 others  This  shoulq  be  stopoed.

 SHRI  C.  N.  VISVANATHAN  (Tirup-
 Pfatitur},  i  am  on  a  point  of  order
 under  Rule  353  of  the  Rules  of  Pro-
 cedure.  Actording  to  Kaul  and  Snak-
 dher,  if  an  allegation  of  a  defamatury
 neture  is  made,  without  fulfilling  the
 requirements  of  the  rule,  in  such  a
 cage,  ruling  is  aleg  given  by  the  Chair.
 That  was  done  in  the  year  1966,

 MR.  DEPUTY-SPEAKER:  What  :s
 your  point  of  order?

 SHRi  C.  N.  VISVANATHAN;  Sir,  87
 allegation  is  made  against  g  person
 who  is  not  present  in  the  House.  That

 is  algo  of  a  defamatory  and  incrimine-
 tory  nature.  He  is  commaring  the
 Chief  Minister  of  Tamil  Nadu  to  that
 of  Ravana  who  was  a  person  who  was
 criticised.  It  ig  defamatory_in  natuce
 to  compare  the  Chief  Minister  with
 Ravana
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 MR.  DEPUTY-SPEAKER:  Mr.  Asai-

 thambi,  please  don't  make  any  defa-
 matory  reference.

 SHRI  A,  V.  P.  ASAITHAMBI:  All
 right.

 SHRI  ८  N.  VISVANATHAN:  Uuless
 a  Previous  notice  is  given.

 MR.  DEPUTY-SPEAKER:  Let  him
 continue  with  his  speech.

 SHR]  A.  BALA  PAJANOR:  Sir,  this
 directly  attracts  Rule  355.  He  is  refer-
 mng  to  the  leader  of  my  party,  Mr.
 Ramachandran,  who  is  not  presert
 here  to  defend  himself.

 SHRI  RAGHAVALU  MOHANARAN-
 GAM:  Also,  Sir,  he  cannot  quote  from
 what  har  happened  in  Rajya  Sabha.
 (interruptions).

 *“SHRI  A  ्  ए  ASAITHAMBI.  The
 AIADMK  Ministry  in  Pondicherry  was
 dismissed  by  the  Janata  Govrnment  at
 the  Cevtre.  If  it  hag  been  unjust  and
 unconstitutional  ang  also  anfi-democrue
 tic,  the  Party  should  have  condemned
 it  as  such  in  unequivocal  terms.  But
 the  Party  General  Secretary,  Shri  Ne-
 dunchezhiyan  welcomed  it  and  issued
 a  statement,

 SHRI  A.  BALA  PAJANOR:  It  is
 Karunanidhi  who  said  that  Pondicher-
 ry  should  be  merged.  His  party  had
 passed  a  resolution  as  early  as  963
 that  Pondicherry  should  be  merged
 with  Tamil  Nadu.

 MR  DEPUTY  SPEAKER:  Everybody
 talks  politics.

 SHRI  A.  BALA  PAJANOR:  But
 there  if  a  line  He  is  trying  to  atiri-
 oute  motives.  (Interruptions)

 “SHRI  A.  ्  P.  ASAITHAMBI:  Sir,
 you  know  that  the  population  of  Pondi-
 cherry  is  6  lakhs.  The  Chief  Minister
 of  Tami]  Nadu,  Shri  MGR  asked:
 “Should  the  Chief  Minister  of  6  lakhs
 of  people  and  the  Chief  Minister  of  8
 crores  of  people  in  Utlar  Pradesh  be
 Put  on  the  same  pedestal?  Sir,  this

 “The  Original  speech  was  delivered  in  Tamil,
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 {Shri  A  V  P  Asaithambi]
 makes  it  clear  that  there  78  some  Con-
 nection  between  Shr.  MGR  and  the
 dismissal  of  AIADMK  Ministry  in
 Por  d.cherry

 SHRI  A  BALA  PATANOR  Our
 Genéra'  Council]  had  passed  a  resol  i-
 tion  i  Coimbatore  immediately  alter
 tle  Fond  chetry  agitation  and  an
 Mcrarn  Bhaigs  statement  that  ihe
 wishcs  of  the  people  should  be  respect
 ed  and  any  decision  on  Pondicherry
 tan  Le  taken  only  with  the  consent  of
 the  people  of  Pondicherry  That  is
 why  I  :equest  my  hon  ble  friend  not  to
 Moke  ws.  of  this  forum  fo,  this

 *SHRI  RAGHAVALU  MOHANA-
 RANGAM  We  have  already  passed  a
 resolution  at  Coimbatore  to  the  effect
 that  Pondicherry  should  not  be  meted
 with  Tamil  Nalu  Mi  Asaithamb.  8
 unneces‘atily  creating,  complication  by
 unnecessanl,  inserting  Mr  M  G
 R.macrandran  s  name

 “SHRI  A  ्  P  ASAITHAMBI
 While  speaking  in  Rajya  Sabha  Shi
 Desai  did  say  that  it  was  not  only  his
 opnior  that  Pondiuherry  should  ne
 mergea  with  the  neighbouring  State
 but  it  ५  also  the  ofimion  of  others  in
 Tamil  Nadu  Before  his  Press  Intei
 view  at  Madris  Shr  Morarj:  Desai
 had  met  the  Chief  Minister  of  Timi
 Neau  also  Suir  no  other  political
 party  can  match  A]ADMK  in  indu'g-
 ing  3  ndouble  talk  or  i  nwearing  inask
 for  the  people  of  showmg  two  perso
 nalities

 SHRI  RAGHAVALU  MOHANARAN-
 GAM  We  have  learnt  :t  from  his  tea-
 der  Shri  Katunanidh

 “SHRI  A  प्र  9  ASAITHAMBI
 What  was  their  stand  in  Rajya  Sabha
 in  .egard  to  Special  Courts  Bill?

 SHRI  A  BALA  PAJANOR  Sir  he  8
 making  insinuations

 SIIR]  RAGHAVALU  MOHANARAN-
 "JAM  He  has  got  so  many  platforms
 in  Madras  city

 *“SHRI  A  V  ए  ASAITHAMBI
 What  has  happened  in  Special  Courts
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 Bill  in  the  Rajya  Sabha?  The  Rajya
 Sabha  AIADMK  M  Py»  stated  that  eve”
 if  the  High  Command  directs  us  to
 support  the  Janata  Party  we  would
 not  support  the  Janata  Party  on  Spe-
 cial  Courts  Bill  Their  leader  Shri
 MGR  said  that  he  would  not  accept
 the  view,  of  Rajya  Sabha  MPs
 (AIADMK  MPs  )  as  the  views  of  the
 Party  and  he  sent  Shil  Edmund  as
 hi  erussary  to  New  Delhi  Yester-
 day  Shri  MGR  has  justified  his  M  Ps
 stand  in  the  Rajia  Sabha

 MR  DFPUTY  SPEAKER  You  have
 two  mor  minutes

 SHRI  A  द  P  ASAILHAMBI  They
 have  taken  mj  time

 MR  DEPULY  SPEAKER  He  started
 Tis  speech  yesterday

 SHR;  A  V  P  ASAITHAMBI  Mr
 Sublaiah  belongs  to  the  Communist
 taity  of  India  He  hls  from  Pondi-
 cherry  He  has  sent  a  circular  to  all
 the  Members  here  [  wm  rea  ling  lrom
 thet

 Now  the  problem  of  nerger  hav~
 ing  been  rused  by  Prime  Minister
 Morary,  Desi  with  the  4  tive  moral
 backing  of  Mr  AD  «3:  Ramochand.anu
 Chief  Minister  of  T  imil  Nadu  and  hi«
 M  Ps  in  Parliament

 SHRI  A  BALA  PANJANOR  I  ob-
 ject  Sir  The  Communist  party  has
 passed  @  Resolution  as  earl)  १8  962
 Thc  DMK  Party  which  he  represents
 has  expressed  the  view  that  Pondi-
 cherry  should  be  merged  Their  Mem-
 ber  Mr  Krishnamurthi  expressed  this
 view  on  the  Floor  of  the  House  In
 those  days  all  the  oppotion  parties  and
 many  others  opposed  the  view  of
 Poidicherry  remaining  separate  but
 only  Jawaharlal  Nehru  stood  by  it  and
 gave  this  identity  DMK  passed  a  Re-
 solution  that  Pondicherry  should  not  be
 separste  Now  the  present  protoga-
 msts  ire  trving  to  make  political  canl-
 tal  out  of  this  issue  It  is  qa  serious
 matter  The  DMK  party,  the  commu-
 nist  party  and  many  other  parties  in
 ths  House  said  that  Pondicherry

 *The  original  sne--%  was  delivered  m  Tamil
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 shoulg  not  be  separate.  He  is  reler-
 xing  te  Mr,  Subbiah’s  statement.  ‘That
 shoulu  be  expunged.  It  is  not  a  part
 of  our  record  here.  He  should  not
 quote  from  that.  He  refers  to  that
 statement,  ,

 MR.  DEPUTY  SPEAKER:  It  is  a
 guestion  of  opinion.  You  have  made
 your  position  clear.

 SHRI  A.  BALA  PAJANOR,  He  reads
 it  out  as  if  it  ‘s  part  of  the  record  here.

 MH  DEPUTY  SPEAKER:  Let  him
 conclude  hig  speech.

 *SHRI  A  V.  P  ASAITHAMBI.  How
 can  the  people  of  Pondicherry  have
 confidence  in  the  leader  of  ALA.DM  KK
 when  Shri  MGR  himself  has  said  that
 meuiene,  even  if  it  is  bitier,  bas  to  be
 taken  if  we  want  the  disease  to  be
 cured  Pondicherry  people  got  iniuri-
 ated.  The  effigy  og  Shr  Morarj:  Desai
 was  bunt,  the  effigy  of  Shri  MGR
 was  burnt.  To  appease  the  rising  tide
 ef  anger  of  the  people  of  Pondicheri;,
 Shri  MGR  sent  Shii  Bala  Pajanor  to
 Ponaoicherry.  But  he  was  not  allowed
 fo  enter  Pondicherry.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Mr.  Karunanidhi  directed

 SHRI  A,  BALA  PAJANOR:  I  have
 been  invited  there  by  the  Anti-Merger
 Committee.  What  has  happened  is  en-
 tirel}  different,  Let  him  not  dispute
 it.  As  a  party  you  are  doing  some-
 iLing  else.

 MR.  DEPUTY  SPEAKER:  Please
 contiude  your  speech.

 SHRI  A.  BALA  PAJANOR:  I  have
 been  invited  thereby  the  Anti-Merger
 Committee.  He  is  quoting  from  Dina-
 mani.

 MR  DEPUTY  SPEAKER:  He  is  not
 quotin,  it  now.

 SHRI  A.  BALA  PAJANOR:  He  has
 been  throughout  quoting  it.
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 MR.  DEPUTY  SPEAKER:  Let  him.

 come  to  the  Budget.

 “SHRI  A.  V.  P.  ASAITHAMBI,.  Ail
 your  imterruptions  here  will  only
 shengthen  my;  party  in  Pondiche:ry;
 7  will  not  weaken  it.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  Sir,  he  is  talking  nothing  but
 poitics  He  wants  to  derive  advantage
 for  hi,  party.  Let  the  Elections  cume
 in  Pondicherry,  he  will  know.  (Inter-
 ruptiond,  All  the  tame  he  has  been
 tathing  only  lke  this

 SHRI  A.  BALA  PAJANOR:  I  know
 whit  these  people  are.

 MR  DEPUTY  SPEAKER:  Mr.  Asai-
 thamin,  please  come  tu  the  Budevt.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  The  only  success  the  DMK  party
 got  +  ir,  North  Madras.  All  the  other
 places  we  have  won.  From  that  you
 can  understand  the  strength  of  his
 party.

 SHRI  A.  द  P.  ASAITITAMBI:  You
 will  see  what  happens  Election  is
 coming  in  Pondicherry,

 SHR]  A.  BALA  PAJANOR:  I]  have
 been  pleading  all  glong.  Now  the  same:
 mistake  is  being  committed.  The  peo-
 ple  of  Pondicherry  are  with  me.  Mr
 Asaithambi,  let  me  say  this  to  you,  23
 constituencies  voted  for  me.

 SHRI  RAGAVALU  MOHANARAN-
 GAM;  We  won  in  Pondicherry.

 “SHRI  A.  V.  P.  ASAITHAMBI:
 Whether  it  is  due  to  the  speech  of  Shri
 Morarji  Desai  advocating  merger  of
 Pondicherry  with  the  neighbouring
 State,  or  whether  it  is  due  to  the
 maladministration  of  the  State  by  the
 then  ruling  ALLAD.M.K.  Party.  the
 people  of  Pondicherry  has  suffered
 heavily.  Now  there  should  be  a
 categorical  assurance  from  the  Gov-
 ernment  that  Pondicherry  would  not
 be  mergeq  with  the  neighbouring
 State  ang  it  would  keep  its  seprate-

 *The  original  speech  was  delivered  in,  Tamil.
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 ventity.  If  that  is  nat  considered
 .Practicable,  then  the  provisions  in  the
 Indo-French  Treaty  would  be  observed
 in  spirit  and  letter  before  such  a  deci-

 .s10n  is  implemented  During  the
 period  of  agitation,  many  people  were
 arrested  Many  cases  have  been  insti-

 ~tuted.  These  people  should  be  re-
 leased  and  the  cases  shoulg  be  with-
 drawn  forthwith  The  compensation
 paid  to  the  dependants  of  victims  and
 to  those  injured  shoulg  be  increased.
 A  high-powered  Committee  should  be
 constituted  to  enquire  into  police  ex-
 cesses  im  Pondicherry.  Pondicherry
 people  should  be  given  protection  and
 a  sense  of  security  shoulg  be  instilled
 in  them  by  implementing  these
 measures,  Ags  is  proposed  to  be  done
 in  Mizoram,  elections  should  be  held
 in  Pondicherry  also  as  early  as  possi-

 ‘ble.

 Even  Shri  Shekh  Abdulla  hag  said
 that  he  would  not  to  hesitate  bifurcate
 Jammu  and  Kashmir  into  two  States
 if  neeq  arises  There  is  the  talk  of
 dividing  Uttar  Pradesh  into  three  small
 States  even  among  the  ruling  Janata
 Party  members  The  Government  of
 India  should  reorient  its  policy  to-
 wards  separation  and  creation  of
 small  States  and  not  move  towards
 creating  monolithic  States,  which  is
 not  condtcive  for  development  and
 progress  It  has  been  acknowledged
 by  Janata  Party  High  Command  that
 small  States  leag  to  quick  and  better
 progress  It  is  in  the  interest  of
 development  and  progress  of  India
 that  there  should  be  small  States  I
 reiterate  that  an  assurance  should  be
 given  on  the  floor  of  this  House  that
 Pondicherry  would  retain  its  indepen-
 dent  idefitity  for  ever.

 With  these  words  I  conclude  my
 speech.

 SHRI  K.  GOPAL
 (KARURY

 Mr.
 <Speaker,  Sir,  normally,  a

 Eiiediel  like  ‘this  should  not  take
 place  in  Parliament.  and  the  ‘budget
 proposals  should  be  discussed  in  the

 “Union  Territory  of  fe  State  concern-
 ed,  but  in  certain  circumstances,  the

 MARCH  2,  7979  4679-86—Gen,
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 budget  of  a  State  of  Union  Territary
 is  discussed  here.  We  are  discussing
 it  here  because  of  the  reasons  know
 to  all  of  us.

 Now,  the  whole  background  needs  to
 pe  gone  through  and  if  you  permit
 me,  Siz,  I  will  briefly  explain  the
 sequence  of  event  which  took  place  in
 Pondicherry.

 MR  DEPUTY-SPEAKER  Do  not
 go  into  the  sequences;  you  will  take
 77076  time,

 SHRI  K  GOPAL,  I  will  finish  with-
 in  my  time,  Sir.

 As  early  as  949  there  was  a  re-
 ferendum  in  Chandranagar.  which  was
 a  part  of  the  French  settlements  in
 India,  and  the  people  opted  for  merger
 with  the  Indian  Union  Then,  in  1954,
 there  was  a  treaty,  calleq  the  Treaty
 of  Cession  of  the  French  Establis-
 ments  of  Pondicherry,  Karaikal,  Mahe
 and  Yenam  Article  2  of  this  Treaty
 says:

 “The  Establishment  will  keep  the
 benefit  of  the  special  administrative
 status  which  was  m  force  prior  to
 the  ist  November,  1984,  Any
 constitutional  changes  in  this  status
 which  may  be  made  subsequently
 shall  be  made  after  ascertaining  the
 wishes  of  the  people.”

 This  is  the  treaty.  But  even  in  954
 when  this  territory  merged  with  the
 Indian  Union.  our  present  Prime
 Minister,  who  was  a  leader  in  the
 Government  at  that  time  also,  said
 that  he  was  against  a  separate  entity
 for  Pondicherry.  So,  i;  hag  been  in
 his  mind  all  these  years.  When  he
 wag  in  Madras  on  some  other  official
 business,  certain  journalists  asked  him
 about  his  views  with  regard  to  the
 status  of  Pondicherry.  He  said,  that
 it  should  be  merged.  When  he  was
 reminded  of  the  existence  of  ihe  treaty
 and  this  article,  he  said;  “Treaty,  or
 no  treaty.  J  do  not  care.”  He  was
 tolq  that  he  would  heye  to  ascertain

 ‘the  wishes  of  the  people,  he  replied
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 that  in  a  matter  like  this,  people  would
 @ang  up.  He  was  told  that  if  he
 dui  like  that,  there  would  be  trouble
 dan  Pondicherry.  He  replieg  that  he
 dcnew  how  to  handle  the  situation
 This  was  the  provocative  statement
 that  led  to  some  flare-up  in  Pond
 cherry.  The  tesult  was,  though  ac-

 «cording  to  official  version,  only  three-
 four  people  died,  in  fact,  some  forty
 weople  lost  their  lives  and  the  leaders
 ‘were  also  arrested  without  any  pro-
 ‘woration.

 They  were  transferred  to  a  State
 oulside  Pondicherry,  much  against
 the  law.  They  were  kept  there,  and
 a  number  of  cases  were  foisted  on
 them.  Finally  what  happened
 was  that  when  they  were  asked  to
 contest  the  sections  in  the  courts,
 they  said  ‘No’  Cases  under  7  or  8
 sectroong  were  foisted  against  them
 Finally  they  were  released  on  a
 personal  bond  of  Rs  100/-  This
 shows  how  vindictive  the  Admunis-
 tration  was  on  these  leaders

 After  every  thing  had  happened,
 the  Prime  Minister  cooly  said  that  it
 was  his  personal  view  I  hope  the
 yesterday’s  news  about  JP’s  death
 Was  not  his  personal  yiew  I  request
 the  Government  to  respect  the  treaty
 entred  into  with  the  French  Govern-
 ment.

 There  are  about  17,000  families  in
 Pondicherry  which  are  getting  pen-
 gion  from  the  French  Government.
 I  do  not  say  whether  it  is  right  or
 wrong.  But  the  wards  of  those  fami-
 lies  can  opt  for  French  ertizenship
 when  they  reach  the  age  of  8  =  It

 ‘means  that  they  would  get  free  edu-
 cation  etc  im  France  These  fami-
 lies  also  rightly  feel  that  the  merger
 will  affect  their  interests

 Secundly,  firing  has  taken  place
 The  situation  was  peaceful  Indus-
 criminate  firmg  was  they.  When
 ‘somebody  was  going  to  the  arrack
 shép,  he  was  shot  dead  by  the  police-

 jon
 This  ig  not  a  joke:  it  happened

 ety  without  any  provocation.

 979-80-—Gen,  Dia  330
 cherry)  2979  and
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 MR  DEPUTY-SPEAKER:  He

 was  enforcing  Prohibition
 SHRI  K.  GOPAL.  Perhaps  in  ad-

 vance  He  wag  over-enthusiastic.
 We  are  not  demanding  anything
 else,  but  g  Judicial  enquiry  for  what
 had  happened  throughout  the  whole
 period,  till  the  Prime  Minister  said
 that  it  was  his  personal  view.  Then
 everything  quieteneqd  down.  When
 you  announced  elections  for  Muzo-
 ram,  what  prevented  you  from
 announcing  the  exact  date  for  elec-
 tions  in  Pondicherry?  You  have  to
 announce  it  mght  now  Government
 makes  one  statement.  The  Prime
 Minister  makes  another  statement.
 I  want  them  to  tell  the  House  as  to
 when  exactly  elections  will  be  held
 in  Pondicherry  I  also  want  an  in-
 crease  in  the  compensation  to  all
 those  dead  and  wounded,  even
 though  the  Anti-Merger  Committee
 has  also  supplemented  the  compen-
 sation  amount  by  Rs.  3000  Stull.
 Still,  [  would  hke  you  to  look  into
 the  whole  thing,  and  also  withdraw
 the  ९8368  which  you  have  foisted  on
 the  leaders  The  All-Party  Com-
 mittee  and  the  people  all  belong  to
 Pondicherry  Therefore,  I  would  hke
 you  to  withdraw  the  cases  foisted  on
 all  the  leaders

 Another  argument  given  as  about
 the  smallness  of  population,  ang  also
 about  Political  instability  If  poh-
 tical  instability  dg  the  criterion,  for
 the  last  20  years,  no  Chief  Minster
 in  UP  has  remained  in  office
 continuously  for  5  years  Does  it
 mean  that  you  will  divide  it  and
 merge  its  parts  with  Delhi  etc?  So,
 you  should  not  speak  about  it.
 About  the  smallness  of  population,
 I  would  give  you  these  figures:
 Laceadives  hes  81,000  people,  Goa-
 Daman-Diu  about  85  jakhs;  Dadra-
 Nagar  Havel;  74,00,  Chandigarh  265.
 lakhs,  Arunachaj  Pradesh  467  lakhs,
 and  Andaman-Nicobar  5  lakhs.
 When  they  can  remain  as  separate
 Union  Territories  what  prevents  you
 from  allowing  Pondicherry  to  re-
 main  q  separate  Union  Territory?
 80,  I  would  like  the  Minister  first  to
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 assure  the  House  about  the  exact
 date  of  elections,  secondly  about  the
 judicial  enquiry,  next  about  respect-
 ing  the  treaty,  then  about  increasing
 the  compensation  and  finally  about
 withdrawing  the  cases.  Thank  you.

 MR,  DEPUTY-SPEAKER:  Now
 Mrs.  Parvathi  Krishnan.

 SHRIMATL  PARVATHI  KRISH-
 NAN  (Coimbatore);  r  realize  that
 the  time  is  very  limited,  and  Mr.
 Gopal  has  covered  many  points  that
 I  had  in  mind.  But  I  would  say  that
 this  House  should  be  made  aware,
 and  it  should  also  condemn  the  man-
 ner  in  which  the  Police  ran  amuck.
 Because  jt  was  not  only  immediate-
 ly  after  the  Prime  Minister's  state-
 ment  which  triggered  off  the  distur-
 bances  in  Pondicherry  that  the  Police
 just  went  haywire.  There  are  re-
 ports  which  are  of  a  very  serious
 nature.

 They  entered  MHarijan  villages.
 They  assaulted  the  women  and  the
 tales  which  the  women  have  been
 telling  are  something  that  cannot  be
 repeated  anywhere.  The  children
 have  been  harassed.  That  is  why
 when  we  demand  ag  judicial  enquiry.

 It  is  only  through  the  judicial]  en-
 quiry  that  the  people  who  are  really
 responsible  for  the  type  of  things
 that  took  place  in  Pondicherry  can
 be  brought  to  book.  You  remember
 that  Mr.  M.  N.  Govindan  Nair  had
 to  go  on  hunger  strike  to  get  a  judi-
 cia]  enquiry  into  the  Agra  and  Pant
 Nagar  cases,  Do  you  want  that  pec-
 Ple  from  Tamil  Nadu  go  on  hunger
 strike  before  you  anncoune  a  judicial
 enquiry?

 I  think  Mr.  Mendal  here  and  now
 should  announce  that  &  judiciay  en-
 quiry  will  be  conducted  to  find  out
 who  are  the  real  culprits.  Why  was
 this  happened?  Why  was  the  cur-
 few  declared  in  an  irregular  man-
 ner?  ‘Even  the  normal.  procedure
 that  is  necessary  for  declaring  a
 curfew  was  not  followed  in  Pondi-
 cherry.  Who  is  responsible  for  this?

 MARCH  238,  079  -  979-80—Gen,*  Dis’  gra.
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 You  are  responsible  for  this  because
 it  wag  under  President’s  Rule  you
 cannot  get  away  from  it.  You.  can-—
 not  say  that  law  and  order  is  #  State
 subject,  Unfortunately,  you  are  the:
 people  who  are  responsible  for  it;
 and  you  have  to  set  up  this  judicial
 enquiry  into  the  atrocities  that  took.
 place,

 Police  are  claiming  that  twe
 people  were  killed.  One  of  them.
 was  a  poor  chap  who  was  going  into
 an  arrack  shop.  The  anti-merger
 committee  that  has  been  set  up  has.
 said  that  a  conservative  estimate  of
 casualty  is  not  less  than  120.  Where
 is  2  and  where  is  120,  casuuities?
 Therefore  the  people  of  Pondicherry
 as  well  as  people  of  the  country  want
 this  judicia]  enquiry  because  only
 then  the  real  facts  will  come  out.
 Then  we  would  be  able  to  calculate
 or  you  will  be  able  to  calculate  what
 is  the  compensation  that  has  to  be-
 given.  It  is  not  just  that  we  are
 asking  you;  pay  the  compensation  io
 all  those  who  were  killed  during
 this  disturbance,  police  firing  and
 the  police  run  amuck  in  the  manner
 in  which  they  did.

 Why  is  there  any  delay  in  holding
 election?  You  may  remember  that,
 at  the  time  when  the  Constitution
 Amendment  Bill  was  being  discussed
 in  the  House,  we  gave  an  amend-
 ment  that  the  President’s  Rule  should
 not  last  more  than  one  month  be-
 cause  that  is  normally  the  time  that
 is  required  for  the  electoral  rolls.
 Here  in  Pondicherry  you  know  what
 happens  when,  the  President’s  Rule
 goes  on  in  this  manner.  Now  we
 want  to  know  when  elections  are-
 going  to  be  held  in  Pondicherry  so
 that  you  have  a  representative  gov-
 ernment,  because  a  representative
 government  is  a  guarantee  against
 the  type  of  atrocities  that  are  going:
 on  under  the  guise  of  law  and  order,
 under  the  segis  of  this  great  Central”
 Government,  the  credibility  of  whom
 was  under  question  so  very  seriously
 yesterday.  That  is  why  I  say.  eredi-
 bility  is  under  question.-  Whatever
 report  they  give,  I  am  not  preparedt
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 to  aecept  if  That  is  why  I  say
 judicial  enquiry  is  also  necessary

 Lastly,  as  far  as  thig  question  of
 merger  4५  concerned  Shri  Bala  Paja-
 nor  l,  a  very  mice  man  because  he
 Bays  he  in  happy  that  the  Puiimc
 Minister  says  that  the  niatte:  is
 beng  looked  into  or  i,  under
 consideration

 SHRI  A  BALA  PAJANOR  (Pondi-
 cherry)  I  never  said  hke  that  be-
 cause  when  something  is  salg  against
 me,  I  must  be  very  careful  I  never
 said  I  am  happy  with  the  Prime
 Minister

 SHRIMATI  PARVATHI  KRISH-
 NAN  All  right  I  am  misquoting  J
 am  not  happy  with  what  the  Prime
 Minister  said  =  You  may  be  but  I
 am  not  very  happy

 SHRI  A  BALA  PAJANOR  I  was
 happy  on  that  day  not  now  I  re-
 peatedly  iepeat  it  even  with  the
 Home  Minster

 SHRIMATI  PARVATHI  KRISH
 NAN  Whateve:  |  say  he  has  to  say
 something  I  am  not  to  mention  his
 name  All  right  I  say  a_  certain
 gentleman  from  Pondicherry  declar-
 ed  that  he  wa,  happy

 (Interruptions)

 SHRI  A  BALA  PAJANOR  No,
 no  Shrimati  Parvathi  Kuishnan
 repre  ents  Coimbatore  It  is  a  ques-
 tion  of  my  positiun  I  represent  it
 The  interest  2s  mine  I  do  not  want
 twisting

 MR  DEPUTY-SPEAKER  She
 was;  talking  about  a  gentleman  from
 Pondicherry

 SHRIMATI  PARVATHI  KRISH-
 NAN  May  I  pormt  out  that  I  am
 not  talking  about  any  youth  I  am
 talking  about  a  certain  gentleman
 from  Pondicherry  above  the  age  of  4/
 who  was  happy  about  th®  statement
 of  the  Grime  Minister

 CHAITRA  2,  90i  (SAKA)  979-80-—Gen.  Dis  3I4
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 SHRI  RAGAVALU  MOHANA-

 RANGAM  He  3s  above  43
 SHRI  A  C  GEORGE  If  you  say,

 a  certain  old  gentleman,  then  he
 wont  object  to  it

 MR  DEPUTY-SPEAKER  He
 m  3ht  sbject  he  m  ght  say  that  he  w
 not  that  old

 SHRIMATI  PARVATHI  KRISH-
 NAN  I  am  =  not  talking  about
 youths  He  wa,  happy  with  the
 Stutement  of  the  Prime  Mini  ter  I
 am  not  Mi  Gopal  has  already  re-
 ferred  to  that  particular  clause  in
 the  treaty  Therefore,  unless  and
 until  the  assurance  is  there  positive-
 ly  categorically  with  no  doyble
 meaning  through  referendum—be-
 cause  referendum  is  the  only  way  in
 which  the  rea]  opinion  c@n  be  ascer-
 tained  on  this  particular  point  of
 merger—the  people  of  Pondicherry
 are  not  going  to  si,  back  and  take
 thing,  silently  The  people  when
 they  are  aked  for  the:  opinion,  I
 have  not  a  shadow  of  doubt  that
 with  one  voice  they  will  5०७  that
 they  want  the  treaty  to  continue.
 They  want  their  culture  to  be  protec-
 ted

 We  are  discussing  ths  Budget
 The  very  fact  that  the  Budget  has
 Sone  down  it  shows  scant  regard  for
 the  people  of  Pondwherry  They
 should  be  given  more  money  to
 develop  their  area  But  that  is  now
 being  driven  into  the  state  of  back-
 wardness  You  are  trying  to  bring
 the  people  of  Pondicherry  to  their
 knees  I  am  warning  you  that  they
 will  not  be  brought  to  their  knees.
 It  y,  the  Government  that  wil]  have
 to  come  to  their  knees  before  the
 people  of  Pondicherry

 SHRI  प्र  M  SUDHEERAN  (Allep-
 9९०)  I  do  join  with  my  friends  in
 demanding  an  early  election  m
 Pondicheriy  so  thit  the  President's
 tule  may  be  ieplaced  by  a  proper
 form  of  Government  I  hope  the
 Minister  will  come  forward  openly
 ena  mic  a  statenent  on  the  floor
 of  the  House  to-day  itself
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 My  good  friends  have  explained

 and  highlighted  many  of  the  atroci-
 ties  of  the  police  on  the  26th,  27th
 and  28th  of  January,  in  Pondicherry
 I  would  like  to  draw  the  attention  of
 this  Hous»  to  the  developments  that
 took  place  in  Pondicherry  recently
 The  Prime  Ministers  unwarranted
 untimely  tatement  cost  40  lives  of
 the  people  and  20  people  were  in-
 jyured  because  of  bullets  Many
 sisters  many  women  Were  molested
 People  were  harassed  Political
 leaders  ircluding  the  former  Chef
 Minister  of  Pondicherry—Shri  Fa-
 roog  Marikir—were  rrested  at  mid
 might  They  were  kept  in  jail  They
 were  even  taken  to  Kadalur,  a  jail
 which  ts  in  Tamiunadu  and  many
 many  ccoked  up  cases  were  regis-
 tered  against  the  ‘e:deie  That  jail  is

 meant  for  the  habitual  ctiminals
 People  were  full  of  tciror  and  there
 Was  polic.  उच्च  in  Pondicherry  on
 26th  and  27th  The  situation  was
 age  avated  by  the  statement  of  the
 Piime  Minister  People  observed
 ‘bandh’  aun  Pondicher:y  on  22nd
 January  very  peacefully  On  Janu-
 aly  26th  they  boycotted  the  official
 functioning  of  the  Government  on
 the  Repuhic  Day  That  was  about
 the  atiocitie,  caused  by  police  CRP
 and  others  They  started  beating
 They  ath  chirged  and  =  causel
 haiiwsinent  TT  fully  support  my
 hon  membe,  here  who  demanded
 a  judicial  enquiry  Only  ag  judicial
 enquiry  wll  bring  all  things  to  light
 and  the  Miniter  should  make  a
 statemert  on  the  floor  of  the
 House  thet  it  will  be  done  Unless
 there  rhs  4  judicial  enquiry,  the  re-
 presentative,  of  Pondicherry  jn  the
 House  will  not  be  satisfied  Actually
 the  so-called  custodians  of  law  have
 become  the  breaker,  of  law  Only
 @  judicial  enquiry  will  bring  all
 these  things  to  light

 There  is  q  pamphlet  issued  by  the
 Anti-merger  Committee,  Pondi-
 cherry,  about  police  atrocities  I  do
 not  want  to  go  into  it  but  I  want  to
 submut  it  to  the  floor  of  the  House

 MARCH  23,  l978
 cherry)  iviv  and

 (Pondicherry)  1079-80
 Supporting  my  hon  riends,
 Shr  Gopalan  and  Shrimati  Parvathi
 Krishnan,  I  would  urge  upon  the
 Government  to  concede  the  just  and
 reasonable  demands  of  the  people  of
 Pondicherry,  including  early  elec-
 tions,  ordering  g  high-powered  judi-
 tial  enquiry  enhancement  of  compen-
 sation  to  the  victums  and  withdrawal
 of  a.]  cases  against  the  political  leaders
 unconditionally

 With  these  words,  I  hope  the
 Miniter  wil]  respond  to  the  demands
 of  the  members  of  this  House  and
 the  people  of  Pondicherry  so  that
 normalcy  could  be  restored  m  Pondi-
 cherry

 SHR'  G  M  BANATWALLA
 (Ponnan))  Sir  I  rise  to  make  a
 few  important  points  with  regard  to
 the  «ituation  in  Pondicherry  I  have
 al  eady  moved  some  cut  motiois,  in
 thh,  matte:  Pondiheizry  enjoys  an
 mportant  adm.nistialive  status  The

 French  had  established  ther  main
 trading  centre  in  the  1th  century
 and  thei  settlement  in  Pondicherry
 in  8i6  One  of  the  settlements  in
 the  north-east  namely  Chandiana-
 gore  Fecame  an  integial  part  of  the
 Indvan  Union  by  actession  through  a
 plebiscite  in  949  Then,  on  Ist
 November:  954  the  rest  of  the
 territoty  —Pondicherty,  Karaikal,
 Mahe  and  Yanam  was  transfetred
 to  India  by  the  French  There  was
 a  treaty  between  India  and  France
 and  thi,  treaty  was  ratified  on  76
 August  962  Many  speakers  have
 already  referred  to  thi;  treaty
 Aiticle  2  of  this  treaty  is  so  impor-
 tant  under  the  present  situation  that
 it  needs  to  be  reiterated  It  says

 “The  Establishments  will  keep
 the  benefit  of  the  special  admin-
 istrative  status  which  wag  in  force
 prior  to  the  lst  November  i954
 Any  constitutional  changes  In  this
 status  which  may  be  made
 subsequently  shall  be  made  after
 ascertaining  the  wishes  of  the
 people”  ¢

 Therefore,  it  ig  clear  that  the  spacial
 administrative  status  has  the  sanc-
 tion  of  law  The  separate  identity
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 ef  Ponticherry  and  the  special  ad-
 ministrative  status  of  Pondicherry
 ig  a  constitutional  reality  and  has
 also  the  sanction  of  international
 law.  It  is,  therefore,  most  unfor-
 tunate  that  our  Prime  Minister  in-
 dulged  in  certain  thoughtless  utter-
 ances  specially  on  the  l9th  January
 3979  It  is  shocking  that  he  went  to
 the  extent  of  saying  that  whatever
 the  assurances  vf  the  Government  in
 the  earlier  period  could  have  been
 to  the  people  of  Pondicherry,  the
 merger  woulq  be  imposed  by  stern
 action  of  a  Government  worth  its
 name.  He  was  so  intoxicated  with
 Powe,  that  he  further  went  on  to  say
 that  the  unity  of  the  people  and  the
 partics  on  this  issue  is  an  act  of
 ‘ganging  up.’
 400  hrs,

 No  words  are  sufficient  to  condemn
 such  an  attitude  taken  by  the  Prime
 Minster,  There  were  serious  reper-
 Cussions  and  very  naturally.  there
 were  peaceful  an  spontaneous  de-
 monstrationg  bv  all  sections  Rumours
 alsn  spread  that  merge;  would  become
 a  fact  on  the  Repulle  Doy,  riz.  26th
 of  January  Popular  leaders  were  not
 taken  mtn  confidence,  CRP  wa,  sum-
 teore))  Poluce  indulged  inta  atrocities
 on  the  tour  davs  of  Jatuary  ..e.  26  2708
 and  29  Police  had  an  open  gencral
 licence,  There  wos  a  reign  of  terror.
 There  were  lathi  charges,  tear  gas
 and  shooting  The  peaceful  citizens
 were  assaulted,  women  molested  and
 there  was  sacrilegious  trespass  by
 the  Police  of  the  holy  places.  The
 pamphlet  hag  come  out  and  an  hon.
 Member  ha;  sought  your  permission
 to  place  it  on  the  Table  of  the
 House  Specific  instances  can  be
 quoted.  Specially  I  would  like  thet
 this  House  should  know  that  there
 are  such  instances.  On  the  26th  of
 January,  ‘1978,  the  Police  broke  upon
 the  houses  numbers  3B  and  4B  at
 Mariammanoil  Street.  Thattan-
 chavadi  and  assulted  the  inmates.
 The  same  thing  also  happened  in
 Sangeni  Ammankoil  Street,  Orlean-
 pet  Harijan  Colony  where  the  in-

 979-80—Gen,  Dit.  3785
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 mates  were  assaulted,  And  such  was.
 the  general  pattern.  It  is  shocking,
 and  shameful  that  the  police
 entered  through  the  back  door  of  the
 Harijan  Hostel  at  Thindivanam  Road
 ner  Thattanchavadj  and  attacked
 the  inmates.  This  is  how  the  police
 celebrated  the  Republic  Day  in  Pon-
 dicherry,  The  minimum  demand
 that  can  be  is  to  have  a  judicial
 probe.  The  minimum  demand  that
 can  be  is  to  see  that  those  police  offi-
 cers  who  were  guilty  of  dereliction
 of  duty.  who  were  trigger  happy,
 took  the  law  into  their  own  hands
 and  became  lawless  persons,  should
 be  taken  to  task.  Stern  action  s,
 therefore,  needed  against  such  police
 officers.  There  is  also  the  need  for
 proper  and  due  compensation,  ade-
 quate  compen  ation  and  not  some
 illusory  amount  being  given  to  the
 affected  persons.

 Spate  of  charges  are  there  against
 the  leaders,  against  the  prvtagonists
 of  anti-merger  and  those  spate  of
 charges.  such  frivoloug  prosecutions
 have  to  be  withdrawn  There  is  also
 need  for  carly  elections,

 But  the  first  and  foremo-t  thing
 that  is  important  is  the  categorical
 statement  ty  the  Prime  Minister  on
 the  floor  of  the  House  that  the  ad-
 m.mstrative  status  of  Pond:cherry
 will  not  be  affected  withwuut  a-cer-
 taining  the  opinion  of  the  people
 through  8  proper  referendum,  It  is
 necesta  द  that  euch  catego.ica]  assu-
 rance  should  come  The  Primy  Min-
 iter  has  a  funny  sence  of  humour
 After  his  statement  had  such  reper-
 cussions,  he  .ays  that  thay  were  his
 private  views:  it  Wag  a  no  ball  It
 was  not  a  no  ball:  it  was  a  fatal  ball
 that  has  taken  the  lives  of  so  many
 people  and  resulted  into  de*truction
 of  propertv  Therefore,  it  is  abso-
 lutely  essentia!  that  the  Prime  Min-
 ister  should  come  to  this  House,
 apologise  for  his  so-called  ‘no  ball’*
 and  make  g  categorical  statement  to
 the  House  that  the  status  of  Pondi-
 cherry  will  not  be  changed  without
 ascertaining  the  opinion  of  the
 people  through  a  proper  referendunt.
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 I  conclude  by  eaying  that  Pondi-

 cherry  stands  for  a  distinct  cultwe
 Let  that  culture  floush,  Jet  that  cul-
 ture  blossom  so  that  its  beauty  and
 flagrance  may  add  to  the  multi-
 splendour  of  our  motherland

 SHRI  SAUGATA  ROY  (Bartack-
 pore)  For  a  Bengal  the  name  Pondi-
 sherry  has  get  sentimental  and  emotio-
 nal  attachment  because  it  was  at  this

 place  tbat  Shi:  Aurobindo  spent  the
 last  years  of  his  Ife  in  meditation  and
 on  his  tomb  का  the  place  where  he
 dieq  the  new  Auroville  International
 centre  of  culture  ७  rising  Pondiche-
 ry  though  a  very  small  place,  is  no
 ordinary  place  as  it  was  made  holy
 by  the  great  presence  of  Shi:  Auro-
 binda  [ft  became  not  only  a  centre
 ot  French  learning,  it  also  became  of
 a  centre  of  Internationa)  learning

 Today  when  we  rise  to  speak  in
 this  House,  a  shadow  has  been  cast
 on  the  tuture  of  this  small  territory
 which  has  been  the  craddle  of  trench

 ‘culture,  which  m  the  picturesque-
 words  of  Pandit  Jawaharlal)  Nehru
 Was  4n  open  window  on  France  in  res=-
 pect  of  tts  particulaiism,  tradition  of
 its  own,  in  respect  of  the  culture  with
 which  it  hag  been  imbued  and  also  in
 respect  of  the  language  which  allowed
 this  cu'ture  to  be  assimilated  He  also
 sald  that  nothing  will  be  imposed  on
 the  people  of  Pondicherry  and  _  the
 changes  if  any  will  be  brought  m  after
 consultation  with  the  people  It  is  also
 the  unique  case  of  a  union  territory
 which  has  four  pockets——Pondicherry,
 Yenam  and  Mahe  spread  in  the  Mala-
 bar  coast  and  in  the  Godavari  district
 covering  three  States  together  in  its
 connection  In  its  territory  four  jan-
 guages  are  spoken;  apart  from  French
 and  Tamil,  Telugu  and  Malayalam  are
 also  spoken

 AN  HON  MEMBER  Now  Hind:  is
 threatening,

 SHRI  SAUGATA  ROY  ‘What  brings
 me  to  speak  on  this  o.casion  was  the
 perfidious  remark  by  the  Prime
 Minister  of  this  country  On  |  in

 MARCH  28,  979  979-80-Geh.  Ps,  S35
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 Pondicherry,  Farooq  Maraicayar  wrote
 an  article  defending  the  separate  sta-
 tus  of  Pondicherry  The  Prime  Mins-
 ter  Was  asked  in  Madras  on  that  day
 about  the  separate  status  of  Pondi-
 cherry  and  he  said  that  he  would
 hke  it  to  be  merged  What  happened
 after  has  been  described  by  many
 friends  here  People  rose  up  m  anger,
 burst  out  in  anger  On  22nd  there  was
 a  total  peaceful  bandh  On  2627  and
 28  the  police  ran  amuck  and  they  tor-
 tured  the  people  killed,  them,  shoot-
 ing  them  down  and  burning  their
 houses  It  is  all  known  What  really
 surprise.  me  what  brought  the  Prime
 Minister  make  thi,  remark  and  why?
 M  G  Ramachandran  who  35  such  a
 popular  Chief  Minister  of  Tami]  Nadu
 alsp  said  that  the  bitter  pill  must  be
 swallowed  It  scems  to  me  from  gues#
 estimate  that  both  of  them  the  Prime
 Minister  and  the  Chicf  Minister  of
 Tamilnadu  were  irritated  im  their
 prohibitionist  zeal,  in  their  zeal  to
 enforce  prohibition  at  the  exist-
 ence  ot  the  union  terntory  of  Pon-
 dicherry  which  had  no  prohibition
 Indeed  MGR  is  on  reeord  saving  that
 he  wants  a  dry  zone  around  the  state
 of  Tamunadu  And  the  Prime  Minister
 wants  the  whole  country  to  give  up
 wine  and  take  to  something  else  This
 1s  what  caused  all  these  miseries  to
 the  people  of  Pondicherry  Today,
 what  is  necessary  at  this  stage?  The
 credibility  of  the  government  is  being
 questioned  7000  French  nationals
 in  Pondicherry  were  brining  in  one
 crore  per  month  as  pension  from  the
 French  government  today  their  chil-
 dren  are  going  abroad  to  learn  French
 and  other  technological  and  nigher
 studies  they  were  sending  money  tn
 this  government  The  credibility  of
 this  government  is  in  question  The
 treaty  of  cesession  was  sanctified  by
 international  law,  the  credibility  of
 this  government  8  in  question  for  say-
 ing  that  the  treaty  can  go  The  peo-
 ple  of  Pondicherry  were  patriotic
 enough  The  standard  of  living  was  7
 times  ag  High  as  in  the  neighbouring
 parts  of  the  country,  when  Pondicher-
 ry  was  merged  Still  in  their  patrict-

 the  ‘Hindu’  a  former  chief  minister  of  ism  they  agreed  to  merge  with  India.
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 §mall  we  be  so  unfair  to  those  people
 to  deprive  them  of  their  separate  id-
 entity?  I  should  like  the  government
 fo  make  a  categorical  asurance  that

 nothing  will  be  done  to  change  the
 matus  of  Pondicherry  without  asser-
 ‘aining  the  will  of  the  people  through
 arefrendum  and  that  the  guilty  res-
 ponsibie  for  police  excesses  will  be
 found  out  and  properly  punished  and
 those  who  have  suffered  would  be
 properly  compensated,  Immediately
 there  should  be  free  and  fair  elections
 in  Pondicherry  so  that  the  elected
 government  may  take  over  in  that
 state,

 PROF,  P.  G.  MAVALANKAR  (Ah-
 medabad):  Mr.  Deputy-Speaker,  this  is *  not  the  first  time  that  Pondicherry  has

 »  come  under  the  President’s  rule,  and
 therefore  this  is  not  the  first  time  that
 we  in  Parliament  are  discussing  Pon-
 dicherry  and  its  issues  and  prob‘ems,
 What  seems  to  me  to  suggest  at  the
 outset  is  the  dismal  fact  that  instead
 of  taking  this  occasion  in  highlighting
 the  problems  of  the  peo-le  and  the
 area  concerned,  most  of  the  time  goes
 in  discussing  politicalisation  of  the
 problems  by  the  respective  political

 parties.  After  all,  this  is  the  budget
 discussion,  and  although  I  can  under-
 stand  that  in  the  budget  dis-
 cussion  all  kinds  of  thing  are  and
 ean  be  brought  in,  it  shoud  at  least

 |

 some  problems  and  maladies
 #  of  the  peop'e  of  Pondicherry  but  that

 is  not  happening.
 Ido  not  want  to  go  intn  the  entire

 gamut  of  the  history  of  Pondicherry
 berinning  from  8]6  when  it  became
 a  French  territory  wntil]  962—64  when
 ॥  became  a  full  fledged  Indian  terri-
 tory.  Manv  things  have  hazpened  there
 since  1964,  The  impression  one  gets
 tow  is  twofold:  instability  and  lot  of
 politicking  in  Pondicherry,  The  peo-
 ple  there  have  b2en  suffering  from  too
 much  of  nolitics,  and  because  of  too
 much  politics  there,  people  are  almost
 total'y  forgotten  and  ignored.

 SHRI  K.  GOPAL:  In  that  case  the
 Central  Government  should  be  dis-
 missed.

 979-80—Gen,  Dis.  323
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 PROF,  P,  G.  MAVALANKAR:  I
 come  to  the  question  of  referendum,
 that  people  should  be  consulted.  I
 am  for  it,  But  what  type  of  people?
 Ignorant  people,  poor  people,  devas-
 tated  people,  nor  properiy  educated,
 not  living  in  good  conditions,  not  hav-
 ing  good  education,  no  housing,  no
 employment?  If  that  is  so,  then  mere-
 ly  saying  that  it  must  be  referred  to
 the  people  only  means  that  politicians
 and  political  parties  will  so  manouvre
 people’s  wishes  that  they  would  do
 -what  they  like  them  to  do....(Inter-
 ruptions).
 14.12  hrs.
 (Shrimati  Parvathi  Krishnan  in  the
 Chair).

 MR.  CHAIRMAN:  When  two  per-
 sons  are  speaking,  nothing  will  go  on

 record.
 PROF,  P.  G.  MAVALANKAR:

 When  I  say  people  of  Pondicherry
 are  poor,  I  am  not  saying  all  are  poor,
 all  are  ignorant.  What  I  am  saying  is
 that  the  backwardness  and  under-
 development  of  the  area  and  the  reo-

 ple  are  being  exploited  by  all  political
 parties....(Interruptions;  All  I  say
 is  that  Pondicherry  has  been  suffer-
 ing  from  too  much  of  politics.  It  is
 illustrated  by  the  fact  that  there  has

 been  the  notorious  game  of  defections.
 In  a  territory  of  hardly  six  lakhs  of

 people..  oe
 SHRI  VAYALAR  RAVI:  On  a  point

 of  order,  No  Member  can  sneak

 against  his  own  speeches  in  this  Hou-

 se,  Prof.  Mavalankar  supported  re-

 ferendum  during  the  course  of  the
 Constitution  Amendment  Bill.  Now
 he  is  opposing  referendum  on  some
 other  ground.

 PROF,  P.  G.  MAVALANKAR:  I  do
 not  know  whether  it  is  a  point  of
 order.

 MR.  CHAIRMAN:  He  wanted  to
 refresh  your  memory,

 PROF.  ए  G.  MAVALANKAR:  I
 am  glad  he  did,  and  I  am  sure  that
 I  am  within  my  right  to  say  that  if
 a  referendum  is  there,  you  must  also
 develop  the  strength,  the  character,
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 education  and  independence  of  the
 people

 MR.  CHAIRMAN:  9]  per  cent  H-
 teracy  is  there,

 PROF.  ए,  G.  MAVALANKAR:  My
 point  is:  defections  have  become  a
 Notorious  game  in  Pondicherry;  I
 want  to  quote  only  three  lines  from
 a  New  Delhi  fortnightly  by  way  of
 facts;  it  savg  that  defections  are  the
 highest  in  the  country  in  Pondicherry,
 chief  mmusters  ro  exception  statis-
 tically  very  challenging,  For  exam-
 ple,  in  978  one  minister  defected  av
 times  and  three  legislators,  nv,  8  and
 5  times!  That  is  the  tragedy  of  the
 situation.  Therefore,  instability  is
 bound  to  be  there.  When  there  are
 too  many  defections,  too  much  of  pol:-
 ticking  game  instability  is  bound  to
 De  there.

 SHRI  RAGAVALU  MOHANARAN-
 GAM.  One  member  changed  sides
 four  times  within  a  week,

 PROF.  P.  G.  MAVALANKAR;:  The
 instabi  ity  cannot  be  removed  by  mere
 politicking.  It  must  be  done  by  edu-
 eating  the  people  by  giving  them  edu-
 cational  opportunities,  empolyment
 epportunitices  and  industrial  oppor-
 tunities,  That  must  be  done.

 The  Prime  Minister,  Shri  Morarji
 Desai,  was  fatally  mistaken--I  repeat
 the  phrase  fataily  mistaken—when  he
 expressed  his  private  views  in  Madras
 on  the  9th  January,  The  Prime
 Minister  tas  every  right  to  express
 views  on  matters  which  are  not  mat+
 ters  of  public  controversy  or  public
 importan  e.  On  matters  of  personal
 hygiene  }e  has  every  right  to  express
 his  views,  but  not  on  matters  which
 concern  the  public.  On  such  mat-

 ‘ters  he  cannot  publicy  give  expres-
 sion  to  his  views  and  then  say  “after
 all,  these  are  my  private  views”.  We
 anust  renember  that  even  the  pivate
 views  ot  the  Prime  Minster  of  the
 Country  are  bound  to  influence  the  peo-
 ple  not  only  in  Pondicherry  but,  in
 fact,  in  the  whole  country,  sometimes

 '
 19.80  the,  Diet

 cherry)  Ag  and
 (Pondieherry)  197O8-

 34

 *  Li)  *
 adversely  and  bad!y.  ‘Therefore,  E+
 hope  the  Prime  Minister  will  not  ine
 dulge  in  this  kind  of  private  views  on  |
 public  issues,  in  controversial  matters,

 awe  hh
 Coming  back  to  Pondicherry,  1

 would  only  say  that  the  problem  of
 proverty,  unemployment,  housing  and
 education  must  be  tackled.  For  that
 more  funds  should  be  allocated.  There
 should  also  be  early  elections.  If
 early  elections  take  place,  then  the
 people  will  have  a  chance  to  express
 their  views  on  these  issues,  Let  the
 election  be  on  the  question  of  merger
 with  Tamilnadu.  In  any  case,  the
 President's  Government  should  go.
 The  President's  adminstration  means
 more  bureaucracy  and  more  centra-
 lism.  That  must  be  stopped.  That  is’
 my  only  demand  and  appeal,

 SHRI  VAYALAR  RAVI  (Chirayin-
 kl):  Madam  Chairman,  I  will  com-
 mence  my  speech  by  joining  with  all
 the  force  at  my  command  in  the  de-
 mand  made  by  Shrimati  Parvathi
 Krishnan  to  institute  a  judical  en-
 quiry  into  the  police  atrocities  against
 the  people  of  Pondicherry,  and  re-
 move  forthwith  the  Chief  Secretary
 and  the  IG  of  Police,  who  are  the
 main  culprits  in  the  whole  episode,

 MR.  CHAIRMAN:  I  dp  not  think
 Mrs,  Krishnan  would  differ  with  you
 on  that.

 SHRI  VAYALAR  RAVI:  Pondicher-
 ry  is  a  Union  territory,  Now  the
 Union  territory  has  become  a  new
 colony  of  the  Delhi  sultans  either  of
 the  previous  regime  or  present  re-
 gime.  I  do  not  make  any  distinction
 between  the  previous  and  present  ree
 @ime  so  far  as  the  administration  af
 Union  territories  is  concerned.  These
 officials  are  coming  as  emergency  vic~.
 tims  and  they  are  deputed  to  the  Une
 jon  territories

 There  was  &  police  cease  ening  the
 last  Chief  Minister,  The  Chief  Minisr
 ter  said  that  the  IG  thas  to  tales  his
 consent  before  any  charge  is  ‘ed,
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 The.  IG  said  “I  do  not  want  anybodys
 fensent;  I  have  received  a  complairit
 from  one  MLA;  J  will  file  a  case  aga+
 inst  you”.  Suppose  tomorrow  as  a
 Member  of  Pariiament  I  make  a  com-
 Plaint  agamst  the  hon.  Minister  and
 the  police,  without  making  any
 enquiries,  file  a  case  against  the
 hon,  Minister  how  wil  he  feel?  Yet
 he  is  preaching  democrarcy.  The  IG
 with  all  his  arrogance  makes  a  public
 statement  that  he  does  not  need  any
 consent  to  file  a  case  against  the
 Chief  Minister,  When  such  people  are
 in  power,  that  can  the  people  of
 Pondicherry  expect  except  bullets?
 8o,  You  must  remove  these  peozle  for-
 thwith.

 But  I  know  that  you  will  not  change
 him  because  he  8  your  puppet.  Simi-
 ‘arly,  the  Chief  Secretary  has  a  god
 father  in  the  Centra!  Secretariat.  I
 will  not  mention  hig  name;  he  came
 back  from  Madhya  Pradesh  to  the
 Centre  in  the  name  of  emergency-vic-
 tim.  When  the  Chief  Secretary  is  hold.
 img  that  post  for  the  last  four  years,
 why  can  you  not  change  him?  He  is
 functioning  there  like  a  Governor-
 Genera!,  Is  this  the  way  of  conduct-
 ing  the  affairs  of  a  State?  So,  I  de-
 mand  with  all  the  force  at  my  com-
 mand  that  all  the  main  culprits  of  this
 incident  should  be  transferred  .

 Then']  come  to  the  po'itical  situation
 and  the  atrocities  committed.  You
 are  speaking  of  democracy  from
 housetops,  but  what  respect  or  consi-
 deration  do  you  give  to  the  political
 workers  and  the  people.  You  say  that
 you  are  giv-ng  awards  or  benefits  to
 the  poor  States  and  some  concessions
 to  the  emergency  victims,  like  admis.
 gion  to  medical  colleges  and  so  on.
 And  what  are  you  doing  with  the
 political  workers  there  who  are  under
 their  control?  Please  inquire  as  to
 what  is  happening.  They  are  arrest.
 jug  them,  beat.ng  them  in  the  lock-up
 aed  unieasing  terror.  For  what?  What
 ie  the  purpose  of  small  peop}e  sitting
 in  Mahe,  where  Malaylee  people  are
 aise  these?  ‘What  is  the  purpose  of  ft?
 Wiis  Pondictery  hae  a  big  namo  not’

 5  a  |
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 only  in  India  but  all  over  the  world
 es  Mr.  Saugata  Roy  said.  You  want
 to  make  the  streets  of  Pondicherry
 soak  with  blood?  Will  it  serve  8759
 purpose.  So,  Madam  Charman,  my
 complaint  against  the  Government  of
 India  and  the  Home  Minister  is  that
 they  are  giving  a  blank  cheque  aad
 free  hand  to  the  bureaucrats  who  el-
 ways  look  at  you  with  contempt,  and
 show  their  might  and  their  will  te
 suppress  every  people’s  movement
 with  2  mighty  hand,

 Here  somebody  took  objection  to
 Mr.  Subbaish’s  letter.  Tr  do  not  want
 to  go  into  the  detaJs.  But  ‘here  are
 movements  and  there  are  leaderg  of
 pubic  life.  I  do  not  want  to  name
 anybody,  But  those  odd  people  whe
 are  anti-government  have  been  put
 into  jail  and  treated  very  badly.  We
 want  a  categorical  assurance  from
 you  Will  you  please  inquire  into  this
 matter?  Will  you  assure  that  demo-
 cratic  rights  of  the  people  will  be  al-
 lowed  to  be  expressed  in  the  way  in
 which  you  expressed  once  upon  a  time?

 I  am  not  going  into  other  issues,
 Madam  Chairman.  I  am  only  exprese
 sing  the  sentiments  as  expressed  by
 the  hon.  Members.

 With  these  words,  Madam  Chairs
 man,  I  conclude.

 THE  MINISTER  OF  STAT2  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 Madam  Chairman,  there  was  election
 in  Pondicherry.  There  was  a  popular
 government  in  Pondicherry  as  the  hon.
 Members  are  aware.  But  ag  the  hom
 Members  have  pointed  out,  due  te
 defections  that  Government  fell.  WNo-
 body  can  be  blamed  for  that.  The
 Central  Government  cannot  be  blame
 ed  for  that.  But  there  was  the  ques-
 tion  that  the  majority  or  minority  of
 the  government  shall  be  decided  on
 the  foor  of  the  House.  We  immediate»
 Ty  agreed.  We  asked  that  the  Assemb.
 ly  shou'd  be  convened  and  the  majority
 Gt  the  minority  of  the  government
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 shoulg  be  decided  on  the  floor  of  the
 House  itself.  Of  course,  the  Assemb-
 ly  was  convened,  but  the  Chief  Minis-
 ter  went  to  the  court  against  the  Lt
 Governor.  He  filed  a  writ  that  the
 Lt.  Governor  has  no  business  to  ask
 a  Chief  Minister  to  call  the  Assembly
 even  for  the  purpose  of  esting  the
 miajor:ty.

 SHR]  A.  BALA  PAJANOR:  Madam,
 J  am  on  a  point  of  order.  He  is  mis-
 leading  the  House.  Madam.  the
 Assembly  was  convened,  the  Chief
 Minister  went  to  the  court  with  a  writ
 petilion  on  a  point  of  law  to  get  clari-
 fied  whether  the  Chief  Minister  has
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 the  power  to  do  it  or  the  Governor
 himse'f  can  do  it.  The  Chief  Minister
 never  stopped  it.  I  think  the  hon.
 Minister  is  mis'eading  the  House.

 SHRI  DHANIK  LAL  MANDAL:
 Don’t  interrupt  me.  You  have  all
 spoken  for  one-and-a-half  hours.

 SHRI  A.  BALA  PAJANOR:  That
 does  not  matter.  But  you  should  not
 mislead  the  House.  You  should  state
 the  correct  facts.  You  never  tested
 their  strength  on  the  floor  of  the
 House.  You  dismissed  the  Ministry
 there,  And  then  on  the  24th,  you
 convened  the  Assembly.  You  are
 pucca  autocrats  from  here,  I  tell  you.
 You  do  not  have  any  sense  of  demo-
 eracy.

 SHRI]  DHANIK  LAL
 For  this  you  charge  us?

 SHRI  A.  BALA  PAJANOR:  On  this
 ecore  I  charge  you  because  you  can-
 not  misleaq  the  House  like  this.

 MANDAL:

 SHRI  K.  GOPAL:  To  prove  that
 you  are  democratic  you  call  for  elec-
 tions.

 (Interruptions).

 SHRI  A.  BALA  PAJANOR:  Imme-
 diately  after  agitation,  J  approached
 your  senior,  Mr.  H.  M.  Patel  and  I
 asked  him  to  please  give  a  date.  Then
 he  said.  “I  won’t  talk  to  you,  I  can’t
 give  you.  You  belong  to  a  different
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 party  and  you  arg  its  representative.”
 Then  I  met  the  Primé  Minister.  He
 was  asked  to  give  a  date.  So,  I#
 him  not  mislead  the  House.

 MR.  CHAIRMAN:  Mr,  Bala  Pajae
 nor,  the  Appropriation  Bill  will  alse
 come  up.  You  can  get  clarified  at
 that  time.  Now.  Mr.  Mandal  may
 continue.

 SHRI  DHANIK  LAL  MANDAL;
 The  hon.  Member  says  that  the  police
 registered  as  case  against  the  Chief
 Minister.

 (Interruptions).

 SHRI  A.  BALA  PAJANOR:  Can  he
 file  a  case  against  the  Prime  Minister
 here?  Don’t  try  to  justify  here  like
 this,

 SHRI  DHANIK  LAL  MANDAL:  It
 is  the  folice,

 SHRI  A.  BALA  PAJANOR:  What
 police?

 SHRI  DHANIK  LAL  MANDAL.  It
 is  the  M.L.A.

 SHRI  A.  BALA  PAJANOR:  What
 M.L.A.?  You  know  that  MLA.  crose
 sed  the  floor  seven  times,

 SHRI  DHANIK  LAL  MANDAL:
 You  have  accepted  it;  you  have  come
 out...  (Interruptions)  in  this  kind  of
 a  situation,  it  was  only  right  and  pro
 per  that  the  Government...

 SHRI  VAYALAR  RAVI:  Are  you
 justifying  on  IGP  filing  a  case  against
 the  Chief  Minister?

 SHR  DHANIK  LAL  MANDAL:  Not
 an  IGP,  an  MLA.

 SHRI  A.  BALA  PAJANOR:  What
 MLA?  Don’t  try  to  defend  them  here.
 They  are  all  rajas  in  Pondicherry.  !
 know  what  they  are.

 SHRI  छू,  GOPAL:  If  you  are  a  true
 democrat,  please  announce  the  date
 of  elections.

 SHRI  RAGAVALU  MOHANARAN-
 GAM.  व  am  go:ng  to  mak2  a  com
 plaint  against  the  Prime  Minister  #
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 Meinber  of  Parliament  and  an  MLA
 Yelle  8  complaint  against  the  Chief

 er,  (Interruptions)

 MR.  CHAIRMAN:  I  wil  look  into
 1 ', र  matter  and  give  a  ruling  tomor-
 fow.  (Interruptions)  Will  you  please
 fesume  your  seat?  ]  think,  it  will  be
 fore  helpfu',  if  you  hear  the  whcle
 reply  of  the  Minister.  You  may  get
 etough  material  to  ask  clarifications
 ‘after  he  fmishes.  Why  don’t  you  wait
 for  him  to  finish  and  then  ask  clarifi-
 eations?

 SHRI  DHANIK  LAL  MANDAL:
 The  situat.on  is  that  the  Assembly
 was  dissolved

 Regardine  elections,  as  I  pointed
 Out  on  the  last  occasion.  there  is  a
 heed  for  intensive  revision  of  electo-
 ral  rol's  because  that  was  not  done  for
 the  last  two-three  years.  That  is
 pending.  Therefore,  that  will  have  to
 be  done.  That  is  being  done.  I  as-
 stre  the  House  that  elect  ons  will  te
 hel4  not  later  than  September  Now,
 as  you  are  aware,  June  and  July  are
 fe  months  of  monsoon...  (Interrup-
 fons)

 SHRI  A  BALA  PAJANOR.  Not  in
 Pondicherry.

 SHRI  6.  द  VISVANATHAN;  The
 must  read  geography  first.

 |  gga  Minister  does  not  know
 geography...  (interruptions)

 SHRI  K.  GOPAL:  Not  in  Pontl-
 eherry;  may  be  only  a  little  in  MahL
 It  is  height  of  ignorance,

 SHRI  A.  BALA  PAJANOR:  May  be

 >  ol
 Mandal’s  area,  not  in  Pondi-

 .  Gaterruptions)

 MR.  CHAIRMAN:  I  am  sorry  to
 my  there  is  too  much  disturbance.

 SHRI  RAGAVALU  MOHANARAN-
 GAM.  There  are  only  three  seasons  in

 ,  hot,  hotter  and  hottest.
 There  Wi  not  qiiestion  of  taking  of
 Climate  there.
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 SHRI  DHANIK  LAL  MANDAL:  &

 am  gubject  te  correction,  if  it  is  not
 June  ang  July,  it  is  May  and  Juno.
 something  like  that.

 SHRI  A.  BALA  PAJANOR:  The
 monsoon  beg.ns  sometime  in  Septem»
 ber.  You  are  trying  to  hold  clections
 in  September.

 MR.  CHAIRMAN:  This  is  not  a
 discussion  on  Geography  and  cil-
 mate.  Some  people  may  feel  cold
 even  when  it  is  40°C  and  some  p20-
 ple  may  feel  hot.  Kindly  leave  i
 to  the  Minister,

 SHRI  DHANIK  LAL  MANDAL.
 have  been  informed  thet  May  a
 Sune  are  the  months  of  monsoon,
 Anyway,  the  Election  Comm-ssion  i#
 seized  of  the  matter  and  Elec-
 tion  Commission  is  in  eorresporidencd
 with  the  Lt,  Governor  and  the
 Pondicherry  Government.  Some
 dates  have  been  given  in  the  month
 of  August.  Therefore,  to  be  on  the
 sefe  side,  I  say,  the  elections  will  be
 held  aa  soon  as  possible,  not  later
 than  Geptember...  (Interruptions)

 MR.  CHAIRMAN:  They  want  to
 know  whether  it  is  September,  9
 or  999  or  296i.

 SHRI  DHANIK  LAL  MANDAL:
 September,  7979  Madam  Chairman,
 I  am  reading  the  Statement  which
 the  Prime  Minister  made.  This  Js
 the  statement  that  he  made:

 “befere  deciding  on  merger  wd
 have  to  exemine  a']  statements
 madé  sarlier  and  also  the  views
 ef  those  who  come  from  Pondi-
 cherry,”  he  added,

 asked  about  his  personal  view  he
 sald:  A  small  area  like  Pondicherry
 cannret  remain  an  island—meaning  @
 centrally  administered  territory
 Again  he  said  that  when  Pondicherr,
 was  merged  with  Tamil  Nadu.  Daman
 and  Diu  will  lese  their  separate  entity
 and  merged  with  neighbouring  State.
 The  Prime  Minister  is  expressing  his
 pecsonal  view.  (Interruptions)

 AN  HON.  MEMBER:  Why?
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 SHRI  DHANIK  LAL  MANDAL:
 Can  you  prevent  anyone  from  expres«
 ging  personal  view?  (Interruptions)

 I  know  the  vested  interests.  There
 Were  cases  of  vandalism,  destruction
 and  loot.

 SHRI  K.  GOPAL,  It  is  utter  non-
 sensee.  (Interruptions)

 MR.  CHAIRMAN:  One  at  a  time
 piease.  If  five  of  you  shout  simulta-
 neously  one  cannot  make  out  what
 you  are  saying.

 SHRI  K.  GOPAL:  Just  now  the
 hon’ble  Minister  said  that  there  were
 cases  of  vandalism,  loot  and  arson.  I
 would  like  to  know  as  to  when  those
 incridents  took  place.  Is  it  before  or
 after  t  he  Prime  Minister  made  the
 Statement?

 SHRI  A.  BALA  PAJANOR:  Can  the
 Prime  M-nister  so  express  hig  perso-
 Mal  statement  at  such  a  public  place
 and  create  chaos.  If  such  incidents  had
 happened  in  a  popular  government
 You  would  have  immediately  dismis-
 sed  them.  Now,  under  the  President's
 rule  what  have  you  done?  They  are
 wuling  the  State  in  an  autocratic  man-
 ner.

 SHRI  VAYALAR  RAVI.  Madam.
 all  the  speakers  with  one  voice  had
 condemned  the  atrocities  committed
 against  the  people  of  Pondicherry.
 Now,  in  your  statement  you  are  trying
 to  justify  these  officials  who  commit-
 ted  crime,  Are  you  justifying  these
 things?

 छनती  अहित्या  पी०  राग नेकर  :  [विश्व
 'असर  मध्य)  महोदया,  यह  जो  स्टेटमेंट  इन्होने  किया है
 शासन  गौर  लट  का,  यह  फिस्कल  गलत  स्टेटमेंट  क्या  है
 29  तारीख  को  झगर  प्राइम  मिनिस्टर  उस  तरीके  का

 इंडिधिजश्ल  स्टेटमेंट  नहीं  करते  तो  वीडिचेरी  में  यह
 नी  होता  ।  कौर  इतने  लोगो  को  कला  करने  के  बाद
 झगर  आप  दख  मे  कुछ  कहते  तब  भी  ठीक  था।  लेकिन
 इस  तरह  से  झगर  करधिकारियो  को  यह  हम  करेंगे
 शो  सब  जगह  ऐसा  हो  जायगा  ।  यह  गलत  तरीका  है  t

 SHRI  Cc  N.  VISVANATHAN:  He
 said  that  so  many  lives  have  been  lost.
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 Will  the  hon.  Munister  come  forward
 to  appoint  a  full-fledged  enquiry  com-
 mussion,  to  go  into  the  shooling  and
 the  police  atrocities  that  have  taken
 place  in  Pondicherry?  Will  he  give
 the  House  an  assurance  regarding
 that?  Many  people  have  died  in  the
 police  atrocities.  I  want  tg  ask,
 through  your,  Madam  Chairman,
 whether  the  hon.  Minister  w-ll  see
 that  an  enquiry  commussion  igs  ap-
 pointed  to  go  into  the  question  of
 shooting  and  police  atrocities?

 MR.  CHAIRMAN:  Now  let  him
 reply.  Please  give  a  chance  to  him
 to  reply.

 SHRI  DHANIK  LAL  MANDAL:
 There  was  police  firing.  Surely  we
 are  sorry  for  that.

 SHRI  K.  GOPAL:  What  about
 Judicial  enquiry?  (Interruptions)

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  You
 allowed  every  member  to  have  his
 say.  Now  the  Minister  is  replying.
 He  is  not  yielding.  Let  him  have  his
 say.  There  cannot  be  two  standards,
 one  for  hon.  Members  and  one  for  the
 Minister.

 MR.  CHAIRMAN:  Mr.  Minister,  I
 side,  let  him  have  the  chance  now
 to  reply.  I  am  sorry  that  there  has
 been  so  much  of  shouting;  my  lung
 power  may  not  be  a8  good  as  that  of
 some  others,

 SHRI  DHANIK  LAL  MANDAL:
 Let  me  rep’y  to  the  points  ra-sed.  It
 is  a  matter  of  sorrow  when  there  is
 loss  of  human  lives  due  to  police  fir-’
 ing  Therefore  we  are  sorry.  There
 eannot  be  two  opinions  about  it,
 Compensations  have  already  been  giv-
 en.  (Interruptions) .

 MR.  CHAIRMAN:  I  havg  given  a
 chance  to  you  to  put  the  question.
 Now  he  is  replying  to  you,  ,  «  na
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 SHRI  DHANIK  LAL  MANDAL:
 Regarding  the  other  point  ra.sed  by the  Member,  scrvice  has  been  offered
 to  the  widow.  Out  of  three  persons
 who  died,  two  died  due  to  police  fir~
 ing;  one  dieq  due  to  fall  of  role.

 SHRI  K.  GOPAL:  Our  information
 is  40  people  died.

 SHRI]  DHANIK  LAL  MANDAL:
 ‘Only  three.  (Interruptions)  Waatever
 you  wanted  you  have  said  already.
 You  now  please  listen.  Two  people
 died  in  pol.ce  firing.  Both  their  fami-
 lies  have  been  compensated.  One
 widow  was  given  service.  Another
 person  has  not  left  any  widow  after
 him.  So  compensation  has  been  paid.

 aft  कचक  लाल  हे  मसाज  जैन  (बालाघाट)'  पहले
 हो  गोली  चला  कर  आदमी  को  मार  देते  है  शौर  फिर
 कहते  हैं  कि एक  हज़ार  था  दो  हजार  रुपये  का  मुआवजा
 दे  दिया  ।  पूरे  देश  में  इस  तरह  की  घटनायें  होती  हैं
 कौर  हर  बार  सरकार  की  तरफ़  से  इस  तरह  का  उत्तर
 दिया  जाता  हैं|  हमारे  लिए  यह  शर्म  की  बात  है  |
 (ध्यान)

 MR.  CHAIRMAN:  The  point  is,
 these  figures  are  also  being  disputed.
 That  is  one  thing.  The  second  thing
 is,  they  want  a  jud:cial  enquiry.

 SHRI  DHANIK  LAL  MANDAL:
 Judicial  Enquiry?  There  is  no  need
 now.  Is  there  any  need  at  all  for  a
 judicial  enquiry?

 SHRI  K.  GOPAL:  Why?  Why  do
 you  say  so?  I  want  one  clarification.

 MR.  CHAIRMAN:  Let  him  finish
 ithe  sentence....

 SHRI  DHANIK  LAL  MANDAL:
 It  will  serve  no  purpose.

 SHRI  VAYALAR  RAVI:  Wil  you
 transfer  the  officers?

 SHRI  DHANIK  LAL  MANDAL:
 Don't  get  agitated.  Why  do  you  want
 a  judicial  enqu.ry?  Why  do  you  want
 to  build  up  tension?  There  is  nor-
 malcy,  there  is  feace,  everything
 There  is  no  need  for  judicial  enquiry.
 Cownensation  has  bene  paid '
 {nterruptions)

 CHAITRA  a  1901  (SAKA)  3979-80—Gen,  Dis,
 cherry)  979  ond
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 SHRI  VASANT  SATHE:  On  a

 point  of  order,  Madam
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 MR  CHAIRMAN:  Yes.  what  is
 your  point  of  order.

 SHRI  VASANT  SATHE:  My  point
 of  order  48  very  simnle.  When  you
 called  an  hon.  Member  to  speak,  the
 hon.  Minister  who  was  speaking  at
 that  time,  should  have  sat  down,

 MR.  CHAIRMAN:  He  has  sat  down
 now.

 SHRI  VASANT  SATHE:  Then,  it  is
 all  right.

 थी  हुकम देव  arene  awe  (मधुबनी)  :
 क्रान्ति  महोदय,  हमारा  प्याइंट  श्राफ  झा दर  यह  हैं
 कि  हम  इतने  दिन  तक  सोचते  थे  कि  हिन्दी  में  बोलने
 पर  इत  लोगों  को  गुस्सा  जाता  है  लेकिन  जब  लोग
 बंप्रेजी  मे  भी  बोलते  है  तो  इन  लोगो  को  क्यों  गुस्सा
 था रहाहै?

 SHRI  K.  GOPAL:  The  hon,  Minis.
 ter,  in  response  to  the  demand  for  a
 Judicial  enqu.ry,  has  saig  that  as  some
 time  has  elapsed  since  the  incident
 tock  place  he  was  not  going  to  have
 a  judicial  enquiry,  Now,  you  are  not
 going  to  have  an  enquiry  for  what
 happened  two  months  back,  but  you
 have  instituted  a  number  of  en-
 quirles  into  what  happeneq  during
 emergency  and  much  before.  You
 have  appointed  certain  Commissions
 and  are  going  to  have  Special  Courts
 for  that;  you  should  not  have  said
 that  because  something  happened  two
 months  ago,  yoy  could  not  hold  an
 enquiry.  In  that  case,  vou  shoulg  not
 have  enquiries  Into  what  happened
 much  before.  Why  double  standards?

 MR,  CHAIRMAN  P’casn  @y  not
 make  a  speech;  if  you  have  any  qucs-
 tion,  ask  that.

 SHRI  छू,  GOPAL:  Will  not  the
 Government  fol’ow  the  same  standard
 as  followed  in  respect  of  other  enqui-
 ries  for  what  happeneg  during  Emer-
 gency  or  before  that?
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 MR.  CHAIRMAN:  You  cannot  go
 on  asking  the  game  thing  again  and
 again....  (Interruptions)

 SHRI  K.  P.  UNNIKRISHNAN
 (Badagara):  Today  happens  to  be
 the  dirth  anniversary  of  a  great
 Indian  patriot,  fighter,  leader  and
 eaptain  of  our  freedom  struggie,  Dr.
 Ram  Manchar  Lohia.  There  was  «a
 time  when  Dhantk  Lalji,  the  Minister
 to  his  right  and  I  belonged  to  a  party
 and  subscribed  to  certain  fundamen-
 tal  principles  and  dav  in  and  day  out,
 they  swear  that  they  stand  by  these
 principles,  And  the  most  fandamen-
 tal  principle  was  that  whenever  there
 was  8  firing,  there  should  be  a  judi-
 eial  enquiry.  r  am  sure,  they  have
 not  forgotten  this.  This  was  tie  basic
 principle  because  of  the  value  that
 he  attacheq  to  human  rights.  I  want
 to  know  from  Shri  Dhanik  Latji
 whether  he  and  h:s  Government  have
 given  up  this  principle.

 SHRI  DHANIK  LAL  MANDAL:
 fam  very  proud  that  I  worked  with
 ‘Dr.  Lohia.  Dr.  Lohia  was  a  great
 men.  Very  humbly,  in  my  own  way.

 de  taken  éttto  consideration  (interrup-
 tion)  when  we  deal  with  the  merger
 ef  Pondicherry.

 fed  us,  we  have  been  patently  hear:
 ong  the  hon.  Minister.  And  we  were
 expecting  his  reply.  Pin  pointedly
 and  repeatedly  we  have  been  asking

 ‘the  question,  because  terrorigm  4s  still

 1:16  VAYALAR  RAVI:  The  Mi.
 nister  is  avoiding  a  pinpointed  reply
 fo  the  question,  whether  he  will
 transfer  those  officers  who  are  res
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 ponsible  fer  it,  viz.  Chief  Secretary and  IGP.

 MER.  CHAIRMAN:  He  hag  given  a
 reply,  Mr.  Ravi.  If  you  are  not  satis-
 fied,  you  cannet  make  a  point  of
 order,

 (Interruptions)

 MR.  CHAIRMAN:  ‘No,  I  am  sorry.
 Me  has  given  his  reply  Dissatisfac-
 tion  with  the  reply  does  not  lead  to
 a  point  of  order.  No.  I  have  called
 Mr.  Agarwal.  Mr,  Mohanarangam,
 wil]  you  plesse  resume  your  seat?
 {Interruptions)

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL).  The  House  is
 currently  discussing.
 (interruptions)

 SHRI  VAYALAR  RAVI:  We  will
 mrke  8  statement,  befere  he  does,  If
 there  is  going  to  be  no  enquiry,  we
 want  to  walk  out.

 SHRI  छू.  P.  UNNIKRISHNAN:  fo
 §vdicial  enquiry,  no  assurance  stort
 election.  (interruptions)

 SHRI  K.  GOPAL  (Karur}:  No
 ‘@ssurence  about  elections,  no  judicial
 elections;  we  are  forced  te  walk  out.
 (Interruptions)

 SHRI  A.  BALA  PAJANOR:  Medam
 Cheirmen,  we  heve  been  wey  of-
 operative  and  were  making  adjust-
 ‘ments...  (hrterruptionsg)

 MR.  CHAIRMAN:  Mr,  Gopal,  give
 ‘semebady  else  an  mpportunity.

 “SHRI  A.  BALA  PASANOR:  ‘They
 evading  a  very  simple  request

 from  the  entire  Opposition.  Not  only
 from  here,  but  I  understand  many
 Members  from  that  sife  alse  have
 given  an  ondertaking.  We  heve  been
 wery  patientiy  waiting  der  it,  Afier
 all,  we  wre  asiting  for  a  judicia!  कान
 quiry  and  transfer  of  thse  offrers
 immediately.  They  are  ruling  ¢his
 place  Iice  auteerats,  (interruptions)

 And
 this  man  is  trying  #0  <datend

 em,
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 SR.  CHAIRMAN:  Mr.  Pajencr,  t
 Gave  culled  the  Minister.

 (interruptions)

 SHRI  A.  BALA  PAJANOR:  To-
 morrow  alse,  the  very  same  people
 will  go  and  create  torture  for  the
 peop.e  there.  Paople  have  related  to
 ws,

 (Interruptions)
 MR.  CHAIRMAN:  I  have  called  the

 Minister.

 (Interruptions)
 SHRI  A.  BALA  PAJANOR:  We

 will  walk  out.

 MR.  CHAIRMAN:  TI  have  called
 the  Minister...

 (Interruptions)
 SHRI  VAYALAR  RAVI:  In  pro-

 tests,  we  are  walking  out,

 MR  CHAIRMAN:
 the  Minister...

 {interruptions)
 SHBr  A.  V.  P.  ASATTHAMBI

 (Madras  North):  I  am  also  walking
 aut,  on  behalf  of  the  DMK  Party.

 SHRI  VASANT  SATHE  (Akola):
 On  behatf  of  the  Congress  (I),  wo
 would  Uke  to  cooperate  with  car
 friends.  Her.  wet  a  very  reasoneble
 @emand  for  a  judictel  enquiry,  in
 keeping  with  the  pronouncements  re-
 peatedly  made  by  this  Government
 and  their  protestations  about  fair  en-
 guiries  whenever  there  was  Gring  and
 killing,  They  are  not  practising  it.
 About  transfer  of  the  officers  who
 rommitteg  the  atrocities,  they  are  not
 yielding.  Therefore,  we  also,  our
 निए  alse,  are  walkine  in  protest.

 Cinterruptions)

 MR.  CHAIRMAN:  Now  you  cat
 speak.

 I  have  called

 (interruptionsS
 SHRI  G.  M.  BANATWALLA  (Pon-

 ment:  f  alee  join  in  this,  and  record
 sy  protest  and  join  this  walk-out.

 CHAFTRA  2,  M84  (SAKA)  4979-80--Gem.  Du.  333
 cherry)  ३9३  aad

 (Pondicherry)  ‘1979-80
 This  Government  is  behaving  like  a
 intoxicated  Cacsar,  and  I  think  only
 One  language  can  teach  them,  and  that
 is  the  language  of  the  ballot.  However,
 i  record  my  protest.  We  all  protest.
 There  js  no  satisfactory  reply,  On  the
 contrary,  pepular  seitimcnts  fre  be-
 ing  rejected  by  this  Government,  And,
 therefore,  I  join  this  walk  out.  J]
 will  surely  come  back  in  order  to
 press  my  Cut  motions.

 Shri  A.  Bala  Pajianer  and  some  cther
 hou,  Members  then  left  the  House.

 MR.  CHAIRMAN:  Now,  Mr  Agare
 wal,  you  will  have  a  cmooth  sailing.

 SHRI  SATISH  AGARWAL:  The
 House  is  current'y  discussing  the
 Budget  proposals  for  1979-80  rclating
 to  the  Union  Trritory  of  Pondicherry.
 Simultaneously,  the  House  has  also

 discussed  the  Supplementary  Demands
 for  1978-79.  There  is  another  Ap-

 posals  with  regard  to  finances  of  the
 States  on  which  great  emphasis  was
 laid  by  Prof.  Mevalankear  here  and
 many  others.  I  fall  to  understand  as
 te  why  this  impression  has  gone  round
 that  the  expenditu-e  or  the  pien
 aYocation  in  the  Union  Territory  of
 Pondicherry  tras  been  reduced.  Prof.
 Mava'ankar  also  nvade  a  point  like
 that.  For  the  information  of  this
 House.  I  may  tell  you  that  the  total
 plan  provision  during  the  5th  Plan  for

 Pond  cherry  was  Rs  34  crores  Noty,
 what  js  the  provision  during  the  6th
 Plan?  It  is  Rs.  57  crores,  that  is,
 Bs.  2%  crores  more  tan  what  was
 visualised  in  the  Sth  Plan,
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 {Shri  Satish  Agarwal]
 Now,  if  you  go  through  the  budget

 during  ‘1978-79,  you  will  find  that
 there  was  a  provision  of  Rs,  28  crore?
 and  this  wa;  revised  during  1978-79
 to  Rs.  3]  crores,  thot  is,  Rs.  3  crores
 more  was  addeq  during  that  current
 year  and  now  this  has  been  raised
 to  Rs.  34  crores.  Se  it  is  Rs  6  crores
 more  than  what  was  proposed  for
 1978-79  in  the  original  proposal.  I  tall
 to  understang  as  to  how  the  hon.
 Member  has  gathered  this  information
 that  plan  allocation  for  the  project
 provision  has  been  decreased  and  the
 Union  Territory  is  being  neglected.

 PROF.  P.  G.  MAVALANKAR.  To
 put  the  matter  straight,  to  put  the
 record  straight,  I  never  said  that,  I
 said  that  you  should  increase  the
 budget  provision,  I  am  glad  to  hear
 that  you  are  doing  that.

 SHRI  SATISH  AGARWAL:  During
 the  6th  Plan,  we  are  increasing  it  by
 Rs.  23  rrores.  Mr.  Bala  Pajanorji,  the
 hon.  Member  from  Pondicherry  is  an
 index  of  the  people  of  that  particular
 area.  They  are  tall,  young  and  very
 youthfn]  in  thet  way.  He  ralesd  a
 question  that  there  is  no  provision  for
 &  youth  hostel  I  do  not  know  why
 we  remarked  like  that.  I  am  told  that
 a  small  youth  hostel  by  the  adminis-
 tration  in  Pondicherry  has  already
 been  completed.  It  is  awaiting
 inauguration.  I  think,  Mr,  Balaji  will
 relish  this  announcement.

 Now,  so  far  as  other  cut  rrotions
 @re  concerned,  some  hon  Members
 ate  not  here,  Mr.  Bala  Pajanor  and
 other  Members  are  aj-o  not  here.  So,
 with  regard  to  the  statement,  elec-
 tions,  and  the  pavment  of  compensa-
 tion,  the  cut  motions  have  been  mov-
 ed.  With  regard  to  adecnate  police
 arrangement,  the  hon.  Minister  of
 Home  Affairs  haz  already  rep'ied  80,
 T  should  rot  take  more  time  of  the
 louse.  With  reravd  to  judicial  en-
 qu'ry,  he  a’so  said  something.

 Now,  with  reaard  to  the  existing
 roads  and  laving  new  roads  I  wou'd
 like  to  mention  like  this  Following
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 the  severe  cyclone  in  1977-78  and  un-
 Precedentcd  rains  in  1978-79,  the
 Toads  in  Pondicherry  and  Karaikal
 have  been  badly  affected.  All  the
 Toads  could  not  be  rectified  due  to
 paucity  of  adequate  budget  provision.
 However  rectification  works  are  being
 taken  up  in  a  phased  manner  and  all
 roads  will  be  comoletely  rectified  by
 1979-80.  Regarding  laying  of  new
 roads,  about  20  KM  of  district  and
 other  roads  have  been  improved
 during  1978.79  and  another  20  kms  of
 length  are  being  taken  up  under
 rural  roads.  During  1978-80  sufficient
 provision  has  been  included  for  deve-
 loping  rural  roads.

 There  was  a  point  with  regard  to
 the  development  of  small  and  tiny  in-
 dustries  and  a  cut  motion  is  tiere  by
 Shri  Asai  Thambi  on  this  point.  He
 is  not  here  at  the  moment.  I  may  say
 this.

 The  Union  Territory  has  predomi-
 nantly  small  and  tiny  industry  (6
 large  72  medium,  967  small)  emplov-
 ing  6685  persons.  In  1978-74  by  come
 parison,  555.small  industries  emoloyed
 3342  persons.  During  the  current  year
 20  acres  are  to  be  acauirei  for  seting
 up  large,  medium  and  small  industry.
 Pondicherry  Industrial  Promotion
 Deve'opment  and  Investment  Cor-
 poration  set  up  in  974  undertakes
 various  activities.  e.g.  loans,  feasibilitv
 report  preparation  at  concessi-nal
 rates.  It  has  set  up  three  indu-trial
 estates  with  sheds.  During  current
 year  it;  share  eanital  base  is  being
 strengthened  from  Rs.  25  lakh;  2
 Rs.  4  lakhs.  Loans  advanced  in
 1975-78  arvounted  to  Rs.  8  Iakhs  =  in
 1978-79  th-v  total  Re  112  lakhs.
 During  1979-89  Inara  will  he  given  to
 sixty  small  scale  industries,  Cottare
 industries  are  assisted  through  =  re.
 imbursement  of  gales  tax  for  certiin
 purchases.

 ह. 11:16  Ase  BALA  PAJANOR:  F'even
 JAS  officers  swallow  the  who'e  tov
 money;  the  loin  jis  goine  only  to
 officers  the  bureancrate  from  the
 Centre;  they  are  controlling,  द  +
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 MR.  CHAIRMAN:  Let  him  com-
 plete  what  he  has  to  say.  You  will
 have  an  opportunity  04  the  appro-
 priation  Bill;  I  do  not  think  you
 should  try  to  monopolise  all  the  time.

 SHRI  A,  BALA  PAJANCT:  They
 do  not  be.ieve  me;  I  represent  7  to  2
 lakhs  of  peopie;  they  believe  their
 puppets.

 MR.  CHAIRMAN:  You  will  have
 an  opportunity  to  speak;  you  prefer  to
 interrupt  or  speak?

 SHRI  A,  BALA  PAJANOR:  Both
 with  your  permission.

 SHRI  SATISH  AGARWAL:  Madam
 Chairman,  I  am  rorry  that  the  hon.
 Member  from  Pondicherry  was  not
 here  when  I  referred  to  the  points  he
 raised.

 MR.  CHAIRMAN:  You  need  not
 repeat  them.

 SHRI  SATISH  AGARWAL:  The
 allocation  has  been  raised  by  Rs.  23
 crores,  he  must  be  happy  to  know
 about  it.  }  thank  the  hon,  Members
 who  by  their  speeches  enlighted  us
 very  much  aboit  the  history,
 geography  and  cultural  heritage  of
 Pondicherry.  The  hon.  Home  Minister
 has  answered  some  points  about  the
 ministry.  As  a  person  from  the
 finance  ministry  fT  can  only  assure
 him  that  if  he  wants  more  funds  for
 the  develo-mest  of  Pondicherry  for
 retaining  its  cultural  heritage,  |  am
 always  at  their  disposal.

 MR  CHAIRMAN:  I  shall  now  put
 all  the  cut  motions  to  the  vote  of  the
 Houce  together  unless  the  hon.  Mem-
 bers  desire  that  any  of  their  cut
 motions  may  be  put  separately.

 SHRI  G.  M.  BANATWALLA:  I
 have  moved  five  cut  motions;  in  view
 of  the  very  unsatisfactory  ron’y.  cach
 and  every  cut  motion  shoa!d  be  put  to
 vote  separately.

 MR.  CHAIRMAN:  I  put  cut
 motion  No,  ,  Demand  No,  2,  moved
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 by  Shri  Banatwalla  to  the  vote  of  the
 House.

 The  question  is:

 “That  the  Demand  for  Grant  on
 Account  under  the  Head  Adminis-
 trator  be  reduced  to  Re,  I.”  (I).

 ‘[Need  for  categorical  assurance
 thay  the  administartive  status  of
 Pondicerry  will  not  be  change
 w.thout  ascertaining  the  wishes  of
 the  people  through  proper  re-
 ferendum.]"

 The  Lok  Sabha  Divided:

 Division  No,87  1508
 AYES

 Asaithambi,  Shri  A.  द  P.
 Badri  Narayan,  Shri  A.  मे.
 Bhagat  Ram,  Shri
 Chatterjee,  Sari  Somnath
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K

 Gotkhinde,  Shri  Annasaheb
 Halder,  Shri  Krishna  Chandra
 Jain,  Shri  Kacharulal  Hemraj
 Kadam,  Shri  B.  P.
 Kidwai,  Shrimati  Mohsina
 Kisku,  Sari  Jadunath
 Kotrashetti,  Shri  A.  K.
 Lakkappa,  Shri  K.
 Mandal,  Shri  Mukunda
 Mavalankar,  Prof.  P.  G.
 Mishra,  Shri  G.  Ss.
 Mohanarangam,  Shri  Ragavalu
 Murthy,  Shri  M.  V.  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal

 Pajanor,  Shri  A.  Bala
 Patil,  Shri  s.  B.
 Ramamurthy,  Siri  K
 Rangnekar,  Shrimati  Ahilya  P.
 Rath,  Shri  Ramachandra
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Roy,  Shri  A.  K.
 Saha,  Shri  A.  K



 343  Bud.  Pondicherry
 D.  G.  on  Acc,  (Pondi-
 D.S.G.  for  Grants

 Sathe,  Shri  Vasant
 Sen,  Shri  Robin
 Stephen,  Shri  0.  M.
 Thorat,  Siri  Bhausaheb
 Unnikrishnan,  Shri  K.  P.
 Venkataraman,  Shri  R.
 Wenkatasubbaiah,  Shri  P,
 ‘Visvanathan,  Shri  C.  N.

 NOES

 Agrawal,  Shri  Satish

 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Baldev  Prakesh,  Dr.
 Barnala,  Shri  Surjit  Singh
 Chandan  Sings,  Shri
 Chandravati,  Shrimati
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath

 Chaudhary,  Shri  Motibhai  R.

 Chauhafti,  Sari  Nawab  Singh
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Dave,  Shri  Anant  wav
 Dawn,  Sei  Maj  Krishna
 Dhurve,  Shri  Shyamilal
 Digvijoy  Narain  Singh,  Shri
 Fernandes,  Shri  George
 Ganga  Singh,  Shri

 Godara,  Ch.  Hari  Ram  Makkasar
 Guha,  Prof.  Samar
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Jasrotia,  Shri  Baldev  Singh

 Eureel,  Shri  Jwala  Prasad

 Kureel,  Shri  R,  L.
 Kushwaha,  Shri  Ram  Naresh
 Machhand,  Shri  Raghubir  Singh
 Malik,  Shri  Mukhtiar  Singh
 Mandal,  Shri  Dhanik  Lal
 Mankar,  Shri  Laxman  Nas
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 Mehta,  Shri  Ajit  Kumar
 Miri,  Shri  Govind  Bam
 Nathu  Singh,  Shri

 Negi,  Shri  T.  s.
 Pandey,  Shri  Ambika  Prasad
 Paraste,  Shri  Dalpat  Sing
 Parmar,  Shri  Natwarla]  B.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Rai,  Shri  Gaur]  Shankar
 Rajda,  Shri  Ratansinh
 Rakes,  Shri  में,  N.
 Ram,  Shri  R.  D.
 Reo,  Shri  Raje  Vishveshvar
 Ratthor,  Dr.  Bhagwan  Dass
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Saini,  Shri  Manohar  Lal
 Geran,  Shri  Daulat  Ram
 Satya  Deo  Singh,  Shri
 Saarma,  Shri  Jagannath

 re  oe  Shei  ॥.  हू.
 Shukle,  Shri  Chimanbhal  wh
 Sinha,  Shri  a  L.  P.
 Suman,  Shri  Surendra  Jha
 Surendra  Bikram,  Shri
 Swamy,  Dr.  Subramaniam
 Te}  Pratap  Singh,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Tripathi,  Shri  Ram  Prakash
 Varma,  Shri  Rawadre
 Verma,  Ghri  Chendradeo  Praag
 Verma,  Shri  RL,  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukideo  Prasad
 Yadav,  Shri  Hukmden  Warain
 Yadav,  Shri  Jagdamb)  Prasad
 Vaday,  Shri  Ramiitat
 Yadav,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
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 SHER]  G.  M.  BANATWALLA:  Before
 you  put  it  to  vote,  let  mie  make  #  few
 observations&

 MR.  CHAIRMAN:  The  practice  here
 is  that—you  know  #  also--the  cut

 up  together  for  discussion  end  you
 have  already  spoken  on  that.

 The  question  is:

 “That  the  Demand  fer  Grant  on
 Account  under  ¢he  head  ‘Adminis;
 trator’  be  reduced  to  Re.  i.”  (2)

 “(Utterances  of  the  Prime  Minis-
 a

 ter  for  merger  of  Pondicherry  wit
 neighbouring  States  witiout  refe-
 rence  to  the  opinion  of  people
 through  =  =refererdum  lealing  to
 witcopread  popalar  agitation)"

 The  Lok  Sabha  divided:

 Division  No,  9]  (15  09  hrs.

 AYES
 Asaithambi,  Shri  A.  V.  P.
 Badri  Narayan,  Shri  A.
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 Mishra,  Shri  G.  8.

 Murthy,  Shri  M.  द  Chandrashekbare
 Pajanor,  Shri  A.  Bala
 Patil,  Shri  S.  B.
 Ramamurthy,  Sbri  K.
 Rath,  Shri  Ramachandra

 Ravi,  Shri  Vayalar
 Reddi,  Shri  ७.  8.
 Roy,  Shri  A.  K.
 Sathe,  Shri  Vasant
 Stephen,  Shri  C.  M.
 Thorat,  Shrj  Bhausaheb
 Unnikrishnen,  Shri  K.  P-
 Venkataraman,  Shri  FR.
 Venkatasubbaiah,  Shri  P:

 Visvanathan,  Shri  ९.  N.

 NOES

 Agrawal,  Shri  Satish
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Baldev  Prakash,  Dr.
 Barnala,  Shri  Surjit  Singh
 Chandan  Singh,  Shri
 Chandravat:,  Shrimati
 Chaturbhuj,  Shri
 Chaturvedl,  Siri  Shambhy  Naty
 Chaudhary,  Shri  Motibhai  R.
 Chauhan,  Shri  Nawab  Singh
 Chowhan,  Shri  Bharat  Singh
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Dhurve,  Shri  Shyanilal

 Digvijoy  Narain  Singh,  Shri
 Fernandes,  Shri  George
 Ganga  Singh,  Shri,
 Godara,  Ch.  Hari  Ram  Maxkasar

 °Tha  following  Members  also  recorded  thelr  vite:
 AYES:  Shri  0.  M.  Wiretwelle.

 NOES;  Sarvashri  Mabameya,  Prased  Sinha  aad  Ram  Dhari  Shastri
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 Guha,  Prof.  Samar
 Harikesh  Bahadur,  Shri
 Hazari,  Shr  Ram  Sewak
 dasrotia,  Shri  Baldev  Singh
 Kotrashetti,  Shri  A.  KE.

 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushwaha,  Shri  Ram  Naresh
 Machhand,  Shri  Raghubir  Singh
 Malik,  Shri  Mukhtiar  Singh

 Mandal,  Shri  Dhanik  Lal
 Mankad,  Shri  Laxman  Rao
 Mehta,  Shri  Ajit  Kumar
 Miri,  Shri  Govind  Ram
 Nathu  Singh,  Shri
 Negi,  Shri  पु  8.
 Pandey,  Shri  Ambika  Prasad
 Paraste,  Shri  Dalpa:  Singh
 Parmar,  Shri  Natwarlal  3.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vi'as
 Pradhan,  Shri  Gananat)
 Pradhan,  Shri  Pabitra  Mohan
 Rai,  Shri  Gauri  Shankar
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  R.  N.
 Rao,  Shri  Raje  Vishveshvar
 Rathor,  Dr.  Bhagwan  Dass
 Sahoo,  Shri  Ainthu

 Sai,  Shri  Larang
 Saini,  Shri  Manohar  Lal
 Saran,  Shri  Daulat  Ram
 Satya  Deo  Singh,  Shri

 Sharma,  Shri  Jagannath
 Shejwalkar,  Shri  N.  x.
 Shukla,  Shri  Chimanbhal  H.

 Sinha,  Shri  H.  L.  P.

 Suman,  Shri  Surendra  Jha
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 Surendra  Bikram,  Shri
 Swamy,  Dr.  Sub-amaniam
 Tej  Pratap  Singh,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Tripathi,  Shri  Ram  Prakash
 Varma,  Siri  Ravindra
 Varma,  Shri  Chandradeo  Prasad
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Raghunath  Sinsh  ,

 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambj  Prasad
 Yadav,  Shri  Ramjilal -_—

 Yadav,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri

 MR.  CHAIRMAN:  Subject  to
 correction  the  result*  of  the  divis.on
 Is:  Ayes  26;  Noes  73.

 The  motion  was  nega‘ived.
 MR.  CHAIRMAN:  I  shal]  now  rut

 cut  motion  No.  3  to  the  vote  of  the
 House.

 Cut  motion  No.  3  was  put  and  nega-
 .tived.

 MR  CHAIRMAN:  Now,  I  put  Cut
 Motion  No.  5  of  Shri  G.  M.  Banat-
 walla,  to  vote

 The  question  is:

 “THAT  THE  DEWAND  FOR
 GRANT  ON  ACCOUNT  UNDER
 THE  HEAD  ADMINISTRATION  OF
 JUSTICE  BE  REDUCED  TO  RE

 ww  (5)

 “Failure  te  hold  ivdicial  enquiry
 inte  brutal  police  atrocities  ia  Jane
 uary,  1979.”  न

 The  Lok  Sabha  was  divided:

 *The  following  Members  alro  reco  rded  their  votes:  om

 AYES:  Shri  P.  Rajagopal  Naidu

 NOES;  farvashri  Mthamaya  Prasad  ‘Binha  and  R.  0,  Ram
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 AYES

 Asaithambi,  Shri  A.  ्य  P.
 Badri  Narayan,  Shri  A.  RB.

 Banatwalla,  Shri  G.  M.
 Bhagat  Ram,  Shri  +

 Chatterjee,  Shri  Somnath
 Das,  Shri  R.  P.
 Devarajan,  Shri  B.

 Gomango,  Shri  Giridhar
 Gopal,  Sai  EK.
 Gotkhinde,  Shri  Annasaheb
 Halder,  Shri  Krishna  Chandra
 Jain,  Shri  Kacharulal  Hemraj
 Kadam,  Shri  B.  P.
 Kidwai,  Shrimati  Mohsina
 Kisku,  Shri  Jadunath
 Lakkappa,  Shri  K.
 Mishra,  Shri  G.  8.
 Murthy,  Shri  M.  V.  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  s.  H.
 Pajanor,  Shri  A.  Bala
 Patil,  Shri  S.  B.

 Pradhani,  Shri  K.
 Ramamurthy,  Shri  K.
 Rangnekar,  Shrimati  Ahllva  P.
 Ravi,  Shri  Vayalar
 Reddy,  Shri  G.  s.

 Roy,  Shri  A.  K,

 Roy,  Dr.  Saradish
 Sathe,  Shri  Vasant
 Sen,  Siri  Robin

 Stephen,  Shri  C.  M.

 Thorat,  Sh-i  Bhausaheb
 Unnikrishnan,  Shri  K.  P.
 Venkataraman,  Shri  R.
 Venkatasubbaiah,  Shri  P.
 Visvanathan,  Shri  C.  N.

 NOES  «

 Agrawal,  Shri  Satish
 Amat,  Shri  D.

 (18.15  bra
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 Amin,  Prof.  BR.  K.
 Baldev  Prakash,  Dr,
 Barnala,  Shri  Surjit  Singh
 Brahm  Prakash,  Chaudhury
 Chandan  Singh,  Shri
 Chandravati,  Shrimatl
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chauhan,  Shri  Nawab  Singh
 Chhetri,  Shri  Chhatra  Bahadur
 Chowan,  Shri  Bharat  Sing
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Fernandes,  Shri  George
 Ganga  Singh,  Shri
 Godara,  Ch.  Hari  Ram  Makkasar
 Guha,  Prof.  Samar
 Harikesh  Bahadur,  Shri
 Hazari,  Siri  Ram  Sewak
 Jasrotia,  Shri  Baldev  Singh
 Josi,  Dr.  Murli  Manohar
 Khan,  Shri  Kunwar  Mahmud  All
 Kureel,  Shri  Jwala  Prasag
 Kureel,  Shri  R.  L.

 *Kushwaha,  Shri  Ram  Naresh
 Machhand,  Shri  Raghubir  Sinch
 Malik,  Siri  Mukhtiar  Singh
 Mandal,  Shri  Dhanik  Lal
 Mankar,  Shri  Laxman  Rag
 Mechta.  Shri  Aiit  Kumar
 Miri,  Shri  Govind  Ram
 Mohd.  Hayat  Ali,  Shri
 Nathu  Singh,  Shri
 Negi,  Shri  T.  8.
 Pandey,  Shri  Ambika  Prasad
 Paraste,  Shri  Dalpat  Sinch
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Paswan.  Shri  Ram  Vilas
 Pipil,  Shri  Mohan  Lal

 35m.
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 Pradhan,  Shri  Gananath

 Pradhan,  Shri  Pabitra  Mohan

 Rai,  Shrj  Gauri  Shankar

 Rajda,  Shri  Ratansinh

 Rakesh,  Shri  R.  N.

 Ram,  Shri  R.  D.

 Rao,  S2ri  Raje  Vishveshvar

 Rathor,  Dr.  Bhagwan  Dass

 Sahoo,  Shri  Ainthu

 Sai,  Shri  Larang

 Saini,  Shri  Manohar  Lal

 Saran,  Shri  Daulat  Ram

 Satya  Deo  Singh,  Shri

 Sharma,  Shri  Jagannath

 Shejwalkar,  Shri  N.  K.

 Sheth,  Shri  Vinodbhai  8,

 Shukla,  Shri  Chimanbhai  H.

 Sinha,  Shri  H.  L.  P.

 Suman,  Shri  Surendra  Jha  A
 Surendra  Bikram,  Shri

 Swamy,  Dr.  Subramaniam

 Tej  Pratap  Singh,  Shri

 Tawari,  Shri  Brij  Bhushan

 Tripathi,  Shri  Ram  Prakasy

 Varma,  Shri  Ravindra  7
 Verma,  Shri  Chandradeo  Prasad

 Verma,  Shri  R.  L.  P.

 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad

 ‘Yadav,  Shri  Hukmdeo  Narain

 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramiilal

 Yadav,  Shri  Roop  Nath  Singy
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri

 MR.  CHAIRMAN:  Subject  to  cor-
 rection  the  ‘result  of  the  divis:on  is;

 Ayes.  37
 Noes:  80

 The  m°tion  was  negatived.

 MARCH  23,  979  979-80—Gen.  Dis,
 cherry)  979  and  |

 (Pondicherry)  1979-80  |
 MR.  CHAIRMAN,  I  will  now  put

 cut  Motion  No.  7,  moved  by  Shri  G,
 M.  Banatwalla  to  the  vote  of  the
 House.

 Cut  Motion  No.  7  was  put  and  ne-
 gatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amount  pn  Revenue
 Account  and  Capital  Account  shown
 in  the  third  column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 Union  Territory  of  Pondicherry,  on
 account,  for  or  towards  deiraying.
 the  charges  during  the  year  ending
 on  the  3ist  day  of  March,  1980,  in
 respect  of  the  heads  of  demand#
 entered  in  the  second  column  there.
 of  against  Demands  Nos,  ]  to  33.”

 The  Lok  Sibha  divided:

 Division  No.  2l]

 तक  LD  Pew,  AYES

 Agarwal,  Shri  Satish

 Amat,  Shri  D.

 Amin,  Prof.  R.  K.
 **Badri  Narayan,  Shri  A.  R,
 Baldev  Prakash,  Dr,
 Barnala,  Shri  Surjit  Singh
 Bhagat  Ram,  Shri  ’

 Brahm  Prakash,  Chaudhury
 Chandan  Singh,  Shri

 Chandravati,  Shrimati

 Chatterjee,  Shri  Somnath

 Chaturbhuj,  Shri

 Chaturvedi,  Shri  Shambu  Nath

 Chaudhary,  Shri  Motibhai  R.

 Chauhan,  Shri  Nawab  Singh
 Chhetri,  Shri  Chhatra  Bahadur

 Chowhan,  Shri  Bharat  Singh  :
 Das,  Shri  R.  P.

 _

 Dave,  Shri  Anant

 [15.23  brs.

 *The  following  Members  also  recorded  their  votes  for  NOES.
 Sarvashr’  Mahamaya  Prasad  Sinha  and  D.  Amat.

 **Wrong  ९  voted  for  AYES.
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 Dawn,  Shri  Raj  Krishna
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Fernandes,  Shri  George
 Ganga  Singh,  Shri
 Ghosal,  Shri  Sudhir
 Godara,  Ch.  Hari  Ram  Makkasar
 Gopal,  Shri  K.
 Guha,  Prof.  Samar
 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur,  Shri
 Hazcri,  Shri  Ram  Sewak
 Jain,  Shri  Kacharulal  Hemraj
 Jaiswal.  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh
 Joshi,  Dr.  Murli  Manohar
 Kasar,  Shri  Amrut

 Khan,  Shri  Kunwar  Mahmud  Ali
 Kisku,  Shri  Jadunath
 Kureel,  Shri  Jwala  Prasad
 Kuree)],  Shri  R,  L.
 Kushwaha,  Shri  Ram  Naresh
 Machhand,  Shri  Raghubir  Singh
 Malik,  Shri  Mukhtiar  Singh
 Mandal,  Shri  Dhanik  Lal
 Mankar,  Shri  Laxman  Rao
 Mavalankar,  Prof.  P.  G.
 Mehta,  Shri  Ajit  Kumar
 Mehta,  Shri  Prasannbhai
 Miri,  Shri  Govind  Ram
 Mohd.  Hayat  Ali,  Shri
 Nathu  Singh,  Shri
 Negi,  Shri  T.  5S.

 Pandey,  Shri  Ambika  Prasad
 Paraste,  Shri  Dalpat  Singh
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patwary,  Shri  में,  L.
 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Gananath

 Pradhan,  Shri  Pabitra  Mohan
 4852  LS—I2.
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 Rai,  Shri  Gauri  Shankar
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  हे,  N.
 Ram,  Shri  R.  0,
 Ram  Gopal  Singh,  Chaudhury
 Rangneckur,  Shrimati  Ahilya  P.
 Rao,  Shrj  Raye  Vishveshvar
 Rathor,  Dr.  Bhagwan  Dass
 Roy,  Dr.  Saradish
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Saini,  Shri  Manohar  Lal
 Saran,  Shri  Daulat  Ram
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sen,  Shri  Robin
 Shakya,  Dr.  Mahadeepak  Singh
 Sharma,  Shri  Jagannath
 Sheth,  Shri  Vinodbhaj  B.
 Shukla,  Shri  Chimanbhai  H.
 Sinha,  Shri  H.  L.  P.
 Stephen,  Shri  C,  M.
 Suman,  Shri  Surendra  Jha
 Surendra  Bikram,  Shri
 Swamv.  Dr,  Subramaniam
 Tej  Pratap  Singh,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Varma,  Shri  Ravindra
 Verma,  Shri  Chandradeo  Prasad
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdey  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramijilal
 Yadav,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri

 NOES

 Asaithambi,  Shrj  A.  V.  P.

 Banatwalla,  Shri  G.  M.

 Basu,  Shri  Dhirendranath

 354



 355  Bud.  Pondicherry  MARCH  23,  974  4979-80—Gen.  Dis.  356
 D.  G.  on  Ace.  (Pondi-
 D.S.G.  for  Grants

 Bhakta,  Shri  Manoranjan

 Devarajan,  Shri  B.

 Gomango,  Shri  Giridhar

 Gotkhinde,  Shri  Annasaheb

 Kadam,  Shri  B.  P.

 Kidwai,  Shrimati  Mohsina

 Kotrashetti,  Shri  A.  K.

 Lakkappal,  Shri  K.  कि

 Mishra,  Shri  G,  Ss.

 Murthy,  Shri  M.  V.  Chandrashewhara

 Naidu,  Shri  P.  Rajagopal

 Pajanor,  Shri  A.  Bala

 Patil,  Shri  8.  8,

 Patil,  Shri  Vijaykumar  N.

 Pradhani,  Shri  K.

 Ramamurthy,  Shri  K.  :

 Demands for  Grants  (on  account  )  (Union  Territory

 cherry)  979  and
 (Pondicherry)  1979-50.

 Ravi,  Shri  Vayalar

 Reddi,  Shri  G.  S.

 Sathe,  Shri  Vasant

 Thorat,  Shri  Bhausaheb

 Tombi,  Singh,  Shri  N.

 Unnikrishnan,  Shri  K.  P.

 Venkatarman.  Shri  R.

 Venkatasubbaiah,  Shri  P.

 Visvanathan,  Shri  C.  N.

 MR,  CHAIRMAN:  Subject  to  co

 rection  the  result***  of  the  division  is:

 Ayes;  400

 Noes:  28  yo

 The  motion  was  adopted,

 of  Pondicherry) for  1979-80  Voted by  Lok  Satha

 No.  of  Name  of  Demand  Amount  of  Demand  for

 Demand
 Grant  on  Account  voted
 by  the  House.

 I
 2  3

 Revenue  Capital
 Rs,  Rs,

 i—Legvislative  Assembly  .  .  2,69,000
 g—Administrator  .  .  5,000
 g—Council  of  Ministers  .  .  90,000
 4—-  \dministration  of  Justice  .  .  :  .  +9,63,000

 5—Elections
 .  2,78,000  .

 6—Revenue  ,  .  .  :  33,25000
 7—Sales  Tax  @  .  ;  4,60,000
 8—Taxes  on  Vehicles.  .  1,60,000,

 g—Secretariat
 18,20,000

 to—District  Administration  हि  "  41,61,000  —40,25,0008

 tr—Treasury  and  Accounts  Administration  .  .  Q,I,000
 t2—Police  *  :  .  :  .  :  ?  50,26,006

 13-J  ail  5  .  '  ‘  2,735,000  .

 r4-~-Stationary  aud  Printing.  .  .  ‘  8,09,000
 I5——Miscellaneous  Administrative  General  Services.  .  I

 85
 000

 r6—Retirement  Benefits  :  .  ;  af  of  (600

 ***The  following  Members  also  re  corded  their  Votes:

 AYES:  =  Sarvashri  Mahamaya  Prasad  Sinha  and  N.  K.  Shejwalkar.

 NOES:  Shri  A,  R.  Badrynarayan.
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 I  2  3

 i7—Public  Woeks  8  +  2,32,28,0c0  ‘1,22,04,000
 i8—Education  ‘i  7  7  *  2,64,11,000  ‘15,000,
 I9—Medical  +  .  11,61,45,000
 20—Information  and  Publicity  :  :  .  7  न  8,70,000
 2%—Labour  and  Employment  2  .  :  न  डे  5  14,38,000
 aa—Social  Welfine  ,  *  '  '  74:74,000  8,000
 23—Co-opeiation  ,  .  :  :  é  *  .  20.6  P00  20,20,000
 24—Miscellaneous  ‘e  5  .  :  4535,000,

 Generarl  Fconomic  Services
 25—Apriculture  a  =  .  °  .  ‘
 26—Animal  Husbandry  a  नि  .  रु  .  22,49,000

 25,20,000  5,000,

 65,81  000  2,88,000

 27—Fisheries  :  *  i  7  .  -
 2$—Community  Development  #  a.  .  .  ‘  4353972.000  T,50.000
 2g—Industiics  ,  5  7  .  .  नि  -9,23.000°  =  27,cn,000
 yu—Food  aud  Nutritiou  कै  प्र  a  7  7  i  2,64,000
 qi—Flectricitv  -  ’  ‘  .  .  .  7,68,46.00u  4,2 §.75,000
 q2—Posts  and  Pilotage  :  ‘  :  *  ’  +  2,93,000,  I,2  3,000
 s3y--Loans  to  Government  Servants  «  49.07,000,

 MR.  CHAIRMAN;  |  shall  now  put  Consolidated  Fund  of  the  Union
 the  Supplementary  Demands  for  Territory  of  Pondicherry  to  defray
 Grants.  the  charges  that  will  come  in  course

 of  payment  during  the  year  ending
 on  the  3lst  day  of  March,  1979,  in
 respect  of  the  following  demands
 entered  in  the  second  column  there-

 The  question  is:

 “That  the  respective  Supple-  of mentary  sums  not  exceeding  the
 amounts  on  Revenue  Account  and
 Capital  Account  shown  in  the  third  —  =

 Nos.  4,  7  to  2  and  6  to
 column  of  the  Order  Paper,  be
 granted  to  the  President  out  of  the  The  motion  was  adopted.

 Supplementary  Denands  for  Grants  (Union  Ter  itory  of  Pondicherry  \  for  rg  5-70  Voted  ty  Eel  Sebbe

 Amotnt  of  Demand  for No.  of  Nanw  of  Demand
 Demand  Grant  vol  ते  by  th

 Hse
 I  a  3

 Revenue  Capital
 Rs.  Ks.

 q--Administratina  ef  Justice.  +  a  g2.000°
 9—Sules  Tex  ;  :  ्  इज
 B—Tanes  on  Velicles  .  .  है  जात
 g—Secretariot  an,o0r

 t0—District  Administraticn  ‘14,0,  4000,  2,00,000
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 I  a  3

 it  Treasury  and  Accounts  Administration  86,000
 I2—Polue  .  5,f2,000
 76—Retiiement  Benefits  3:88,000,
 7—Public  Works,  25,00.000  a  8,000
 8—Uducation  .  21.8 4,000,
 If  -AMedical  .  नि  .  .  .  6,2  3.000
 20—~Infurmation  aad  Publicity  T,27.000
 2t—Labow  and  Emples  ment  .  tr.  {aaa
 22—Sorial  Welfare  2  .  है  डर  ड़  607,000  75.090
 23—Co-operation  ५  +  नि  97559,000°
 24y—Miscellaneous  Geneial  Economic  Services  15,000
 an—Aguculture  :  +  .  .  243,000  §.60,000.
 a6—Animal  Hushandry  .  .  2  11,27,000
 27—Fisheries  .  «  .  .  -  12,53,000,

 8—Community  Development  11,060,000  1,95.000
 2y—Tndustries  42,000  10,357,000
 qo—Food  and  Nutrition  .  Cano  oO

 t—BElec  tricity  +  .  .  25.2  |  0000  LPS bu  td
 gz—Port  and  Pilotage  ,  मर  a  A  पर  डे  8,000
 33—Loins  to  Government  Servants,  75:49

 45.24  hrs.  PONDICHERRY  APPROPRIATION
 PONDICHERRY  APPROPRIATION  mal,  Ieee

 (VOTE  ON  ACCOUNT)  BILL*  1979.
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  I  beg  io  move
 for  leave  tg  introduce  a  Bil]  to  pro-
 vide  for  the  withdrawal  of  certain
 sums  from  and  out  of  the  Consolidat-
 ed  Fund  of  the  Union  territtory  of
 Pondicherry  for  the  services  of  a  part
 of  the  financial  year  1979-80.

 MR.  CHAIRMAN.  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  with-
 drawal  of  certain  sums  from  and
 out  of  the  Consolidated  Fund  of  the
 Union  territory  of  Pondicherry  for
 the  services  of  a  part  of  the  financial
 year  1979-80."

 The  motion  was  adopted,
 SHRI  SATISH  AGARWAL:  I  intro.

 ducet  the  Bill.

 THE  MINISTER  OF  STAEIN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  I  beg  to  move
 for  leave  to  introduce  a  Bil]  to  autho-
 rise  payment  ang  appropriation  of
 certain  further  sums  from  and  out  of
 the  Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  for  the
 services  of  the  financial  year  1978-79.

 MR,  CHAIRMAN.  The  question  is:

 “That  leave  be  grantéd  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  cerfain  further
 sums  from  and  out  of  tm:  Consoll-
 dated  Fund  of  the  Union  territory
 of  Pondicherry  for  the  services  of
 the  financial  year  1978-79"

 The  motion  was  adopted.

 SHRI  SATISH  AGARWAL:  T  intro-
 duce  the  Bill.

 ————

 *Published  in
 23-379,

 Gazette  of  India  Extraordinary  Part  IT  Section  2,  dated

 iIntroduced  with  the  recommenda  tion  of  the  President.


